
11557 Resolution, re: 25 APRIL 1958 1 1 5 5 8
Reorientation of the
system of examinations

D r. G o h ak ar (Yeotm& l): T h e  hon.
M in ister h as also show n th a t  th e  p re 
sen t system  of ex am ination  is defec
tive . It p u ts  a lo t of em phasis on 
m em orisation . I also th in k  th a t  th is  
system  should  be  changed  a n d  w ith  
th a t  in  v iew  I h ad  b ro u g h t th is  R eso
lu tio n  befo re  th e  House. M y m ain  
ob jection  to  th e  p re sen t system  of 
ex am in atio n  is th a t  o u r courses 
fo r  th e  final ex am in atio n  a re  v e ry  
b u lky . I t is beyond  th e  pow er 
of s tu d en ts  in  g en era l to  study  th e  
w hole bu lk y  courses; th ey  a re  m ost 
unm anageable. T h a t was w hy  I  w an ted  
th a t th e  w hole courses should  be sp lit 
up in to  un its , and  fo r  th a t pu rpose  I 
h ad  given o u t a schem e last tim e. B ut 
now sinco th e  hon. M in ister has g iven 
a p rom ise  to  in tro d u ce  certa in  changes 
in  th e  p re sen t system  of education , I 
w ould  ask  fo r leave of th e  H ouse to  
withdraw,' m y Resolution.

M r. D ep u ty -S peaker: Shri B ibhu ti
M ishra  is not p re sen t in the  House. I 
.‘.hall have  to  p u t his am endm en t to  
vole.

T h e  qu estion  is:

T h at fo r the  o rig inal resolution.
th e  fo llow ing be su b stitu ted ,
n a m e ly  —

“This H ouse is of opinion th a t 
a  su b -C om m ittee  be  constitu ted  
to r  dev ising  m ethods of im p a rt
ing education  in v arious subjects 
in the- co u n try  an d  fo r evolving 
a system  fo; assessing th e  p ro 
gress and m erit of stu d en ts as 
h a \ e received  education  th ro u g h  
these  m ethods and  to  su b m it its 
recom m endations a fte r  fu lly  
exam in ing  th e  system  of ex a
m inations p re v a le n t in d ifferen t 
co u n trie s  of w orld .”

T he m o tion  w as negatived .

M r. D ep u ty -S p eak er: H as th e  hon.
th e  M over th e  perm ission  of th e  H ouse 
to  w ith d raw  his R esolution?

Several Hon. M em bers: Yes.
The R esolution  w as, by leave, 

w ithdraw n .

R ESO LU TIO N  RE: M O DIFICA TIO N 
O F  SERV ICE R U LES

S h ri P . S. D au lta  ( J h a j ja r ) :  I  beg
to m ove:

“T his H ouse is of opinion th a t  
a ll Serv ice  R ules of th e  G overn 
m en t of In d ia  be  ex am in ed  b y  a 
jo in t com m ittee  of bo th  Houses of 
P a rlia m en t in  o rd e r to  m ake  
recom m endations to  th e  ap p ro 
p ria te  au th o ritie s  fo r m odification 
and  im p rovem en t of such  R u les.”

S h rim ati R enu  C h a k rav a rtty  (B asir- 
lia t) : M ay I p o in t o u t th a t  none  of
th e  M in isters of H om e A ffairs is 
presen t?

Dr. K. L . Shrim ali: I rep re sen t th e  
G overnm ent.

Shri N a ray an an k u tty  M enon (M uk- 
■•imiapuram): He cannot.

D r. K. L. S h rim ali: T he H om e
M inister is expected  here  in  a few  
m inutes.

Mr. D ep u ty -S p eak er: P e rh ap s it
w as n o t expec ted  th a t  th is R esolu
tion w ould  be reached  so soon.

D r. K. L.. S h rim ali: Tha*. is th e  po si
tion.

Mr. D epu ty -S peaker: We had
arran g ed  th a t we should con tinue  w ith  
the  p re sen t B ill some m inu tes beyond  
15:00 hours. B u t then  th e re  w as no  
hon. M em ber to speak. I hope the  
W hips will m ake a rran g em en ts  fo r 
som e rep resen tation .

Shri R ane (B u ld an a): I have
a lread y  com m unicated  to  th e  Horn# 
M inister.

Mr. D ep u ty -S peaker: He ough t to
be presen t.

Shri P. S. D au lta : I have come to  
know  th a t m an y  M em bers a re  in te r 
ested  in  th is R esolution, a n d  v e ry  
sen ior M em bers a t  tha t. T hey  w an t 
to  p a rtic ip a te  in  its  discussion. So I  
w ill confine m yself a t  th is stage  on ly  
to  a few  points, of course  re serv in g  
m y  r ig h t of rep ly .
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T he im portance  of G o v ernm en t se r
v an ts  canno t be  over-em phasised . 
We, th e  m em bers of th is sovcerign 
body, P a rliam en t, m ay  lay  dow n p o li
cies. B u t th e  app lication  of these  law s 
o r th e  im p lem en tation  of th e  policies 
is in  th e  h an d s of those  w hom  w e call 
G o v ernm en t servan ts. If they  do it 
fa ith fu lly , if they  do it  w ith  a fu ll 
heart, then  we go ahead. B u t if  they  
do it  w ith  a re lu c ta n t h e a r t  an d  a 
trem b lin g  hand , th en  how soever th e  
leg isla tion  m ay be good, it  is of no 
use. T he h a rd  rea lity  is th a t  if a  m an  
feels th a t he  is n o t p a id  in th e  p ro p er 
m anner, if  he  is asked to  w ork  un d er 
serv ice  ru le  conditions w hich give 
h im  th e  im pression  th a t he  is no t a 
free  citizen of India b u t is a h a lf
slave, h is m ind  and  h e a r t  w ill feel 
re lu c ta n t to  p u t  in h is best.

So m y P a r ty  in  the  first session of 
th is P a rlia m en t m oved the first non- 
official R esolution asking fo r th e  ap 
po in tm en t of a new  P ay  Com mission 
to rev ise  the pay. This second im por
ta n t R esolution asks fo r the  revision 
of ru les p e rta in ing  to  G overnm ent 
servants.

W e have got m any  categories of 
services in th e  G overnm en t of India. 
We have got the  h ig h er categories, 
the heaven ly  posts of ICS and IAS, 
and on the  D efence side, we have 
w hat w as fo rm erly  know n as KCOs 
—I do not know  w h a t they are  te rm 
ed now. Then we have  got the su b o r
d inate  services. T hen wc have m ore 
than  14 lakh G overnm ent em ployees 
who d raw  less than  Rs. 100 a m onth. 
T here a re  m any  sets of ru les p e r ta in 
ing to th e ir  services, b u t one th ing  
is qu ite  c!eaj\ th a t all deserve to  be 
revised im m ediately.

These ru les  w ere fram ed  by the  
B ritishers w ho expected  th e ir  babus, 
as they  used to th ink  of them , to 
w ork as a typ ing  m achine before 

, them , w ith o u t h e a r t  and  w ith o u t fee l- 
! lnK- The days of L ord  C live a re  gone, 

but th e  approach  is th e  same. These 
; rules s tand  basically  as th ey  w ere. If

th ere  w as any  am endm ent, if  th e re

1*559 R eso lu tion  re :

w as any  change, i t  w as n o t fo r th e  
bettex; i t  w as fo r the worse. W e still 
rem em b er the  E ssential Services A ct 
passed by th is House, b u t s till n o t 
approved  by th e  R ajya  Sabha and  so 
hanging  there. Then th e re  a re  tw o 
am endm ents th a t I w ill re fe r  to  later. 
T he r ig h t of trad e  union, th*  rig h t 
of o rganisation  and  the  r ig h t  o f ex 
pression are  s till being  cu rta iled  
r a th e r  than  being  given.

W ith  y our perm ission, I w ould like 
to m ake  a few  references to the  ru les  
as they  stand  today. F irst, I w ould 
d raw  th e  a tten tion  of th e  House to 
the Ind ian  A dm in istra tive  Service 
R ecru itm en t Rules, 1954 . R ule No. 14 
deals w ith  recru itin g —I am , fo r  the  
tim e being, dealing  w ith  those se r
vices w hich  are  know n as the 
heavenly, services, though  I am  not 
m uch  concerned w ith  them . I w ill deal 
w ith  th is in a few  points. This is 
ab ou t th e  IA S an d  IPS. H ere, 75 
per cent, recru itm en t is th rough  d irect 
com petition and 25 p e r cent, th rough  
prom otion. The hard  fact is th a t 1hese 
top, h igher services have been the  
m onopoly of a few. W hen the  B ritish 
ers w ere  there , they w ere  the  m ono
poly of the  few. 75 p er cent, re c ru it
m en t is th rough  com petition. I am in 
fav o u r of com petition—I m ay ne t be 
m isunderstood in th is respect—b ut 
com petition presupposes equal oppor
tun ities to all citizens to get th em 
selves m en ta lly  and in 'e lleo tually  
equipped. I know from  experience 
th a t a son of a present born 
in a  v illage, studies fo r fou r 
years un d er a tree  som etim es 
w ith o u t a teacher and som e
tim es w ith  a teacher hav ing  no know 
ledge of w hat to teach. Then he  goes 
to the  town and comes back during  
vacation  to the atm osphere  w hich has 
no th ing  academ ic in it. A fte r passing 
B.A., he is asked to sit in these com 
petitive  exam inations, w ith  whom ? 
W ith the son of a big b u reau c ra t or of 
a prosperous m erchant or of som e 
o th er m an living in  a fine locality  in  
a town, who read s E nglish still, th e  
m edium  from  the first p rim ary  s ta fe . 
The son of a peasan t is asked  to
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compete with one whose mental 
equipment is far superior to his. This 
is ho competition.

I  m ay  re fe r  to  th e  book, G lim pses  
o f W orld  H istory , b y  th e  L ea d e r of 
th e  House. H e says th is com petition  
is a  m a f t illu so ry  th ing . Peop le  th in k  
th a t  in  open an d  f re e  com petition  a ll 
people  can be  rep resen ted . C erta in ly  
n o t. E ven  today, these  h ig h e r posts 
a re  the  m onopoly  of th e  few .

Mr. Deputy-Speaker: O rd er, o rd e r; 
one m inu te .

In  th e  beg inn ing , perh ap s, the  
H om e M in iste r m ig h t n o t h av e  h ad  
nny  no tice  th a t  i t  w ould  be  tak en  up  
so soon. B ut, th is  m uch  no tice  ough t 
to h ave  been  sufficient. B y th is  tim e 
som e re p re se n ta tiv e  of th e  H om e M in
is try  ough t to  have  reach ed  here . T his 
is  th e  m ain  speech  of th e  hon: M over. 
Som ebody o u g h t to  be  here .

S h ri S a n e : So  fa r  as th e  M in ister
of S ta te  of H om e A ffairs is concern 
ed, h e  is in  th e  h o sp ita l an d  th e  
D ep u ty  M in ister is in th e  R a jy a  S abha  
because  a  reso lu tion  th a t  re la te s  to  
th e  H om e M in istry  is going on th ere . 
A s reg ard s  th e  H om e M in ister, u n 
fo rtu n a te ly , I am  to ld  th a t  th e re  is 
a  C onference b e tw een  th e  jo u rn a lis ts  
a n d  h im self a n d  it  is going on. H ow 
ever, I h av e  com m unica ted  to  h im  
th a t  h e  m ay  com e o v e r here.

S h ri Narayanankntty Me non: As
f a r  as an  ex p lan atio n  is concerned, 
som eth ing  cou ld  be  fo u n d  out.

M r. Deputy-Speaker: I a m  sorry .
I  h av e  m ad e  m y  observations. Som e 
hon. M in iste r of th e  M in istry  m u st 
h av e  been here .

S h ri  P. S. Daulta: I h a v e  b e en  m ak 
in g  m y  o b se rv a tio n s a b o u t r e c ru it
m en t. T h ere  sh ou ld  b e  a  change  in  
th is  ru le . E ith e r  th e  com petition  
sh ou ld  b e  am ong eq u a ls  o r  m ak e  still 
m o re  reserv a tio n s . R ese rv a tio n s a re  
th e re . I am  g lad  th a t  m y  Scheduled 
C a ste  f r ien d s  h a v e  got som e re se rv a 
tions. But, I am  a fra id  th a t  th e  re se r 

v a tions h a v e  b e en  m ad e  fo r  classes 
w hich  a re  too poor.

Shri B. K. Gaikwad (Kasik):
T h ere  a re  no  re serv a tio n s ; i t  Is only  
a  farce .

Mr. Deputy-Speaker: L et th e  hon.
M em ber be a llow ed  to  sp eak  w h a t 
h e  h as in  m in d ; le t  h im  g iv e  h is  
view s.

Shri B. K. Gaikwad: T h ere  a re  no 
re serva tions .

Mr. Deputy-Speaker: T he hon.
M em ber w ill h av e  h is chance w hen  
h e  m ay  be  read y  to  ex p ress h is view s.

Shri P. S. Daulta: I  am  th a n k fu l
fo r  w h a t th e  hon. M em ber said. B u t 
w h a t I am  su b m ittin g  is th is. A ll 
th ese  re se rv a tio n s  to  th e  Scheduled  
C astes in  th ese  m a tte rs  a re  useless 
because th ey  a re  too poor to  a v a il 
th e  reserv a tio n . T hey  can n o t afford, 
in sp ite  of G ov ern m en t su p p o rt, to  
h av e  th e ir  sons ed uca ted  up  to  th e  
B.A. s tan d ard . B ut, th e re  a re  o th e r 
p o o re r classes w ho can, w ith  th e  
efforts of th e ir  re la tiv es, hope  to  get 
th e ir  sons g ra d u a ted ; they  h av e  no  
re se rv a tio n s fo r them , in G ov ern m en t 
serv ice. 1 m ean  th e  land less p easan ts  
an d  th e  p easan t p ro p rie to rs . T h e  r e 
se rv a tio n s a re  n o t m ade fo r  those 
w ho  can av a il such reserv a tio n s; th ey  
h av e  been m ade  fo r  th e  p o orest sec
tions w ho can n o t av a il o f them . A na, 
un d er th e  p lea  of th is  re se rv a tio n , th e  
h ig h e r classes g e t th ese  h ig h e r jobs 
an d  th e  p o o re r classes, th e  p e asan t 
p ro p rie to rs  an d  th e  land less p easan ts  
in  th e  ru ra l  a reas— classes o th e r  th an  
th e  m oney len d in g  classes a re  p o o re r 
—rem a in  f a r  f a r  aw ay  fro m  th ese  
posts. T h e  h a rd  fa c t is th e re  today .

I com e now  to  th e  n e x t th in g , th e  
d isqualifications fo r  ap p o in tm en t. I  
w as ta lk in g  ab o u t th e  v illag e  peop le  
an d  n ow  I  w ill ta lk  a b o u t th e  w e ak e r 
sex , th e  w om en. I t  is p ro v id ed  th a t  no  
m a rr ie d  w om en shall b e  e n tit le d  as 
of r ig h t to  be  ap p o in ted  to  the s e r 
vices an d  w h e re  a  w om an appointed
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to  th e  serv ices su b sequen tly  m arries , 
th e  C e n tra l G o v ern m en t m ay , If i t  
th in k s  necessary , ca ll upon  h e r  to  
resign . I  fa il to  u n d e rs tan d  th a t  i f  a  
m a rr ie d  m an  can  e n te r  G o v ernm en t 
serv ice , w hy  n o t a  m arried  w om an. 
H ie  ru le  re la tin g  to  th is cadre , ru le  
18 of 1954, p rov ides fo r  m a te rn ity  
leave. T hey  do n o t  allow  m arried  
w om en to  e n te r  o r those  w ho  h av e  
e n te re d  to  m a rry  b u t  th ey  a re  p re 
p a re d  to  g ive  th em  m a te rn ity  leave. 
"What fo r?  W hat do  th ey  expect?

T hen, I com e to  th e  conduct ru les  
o f  th is  h ig h er category . T hey  h av e  
p ro v id ed  m any  p enalties— even th e  
p e n a lty  of d ism issal w ith o u t g iv ing  
a  chance  again  fo r  em ploym ent. T hey  
say  th a t  th ey  can n o t ap p ea l to  th e  
c o u rt. My h u m b le  subm ission is th a t 
th e  ru le  should  be  changed. I f  G ov
e rn m e n t in tends-in flic ting  th is  p u n ish 
m en t, they  should  be a llow ed  to  go 
to  th e  ju d ic ia ry  because  th e  B oard  
a n d  o th e r r ig h ts  of app ea l a re  illu so ry  
as th e  appeal is h ea rd  by  those  w ho 
a re  in  servicc.

T h ere  a re  o th e r th ings also w hich  
d ese rv e  to  be  changed, b u t  w ith  these  
few  w ords reg ard in g  th e  h ig h er ca te 
gories, I w ill now  com e to th e  su b 
o rd in a te  services.

M r. D ep u ty -S p eak er, th e re  is ru le  
4, tak in g  p a r t  in  policies an d  e lec
tions. I  need  n o t go in to  th e  w hole  of 
it. I w ill re fe r  only  to  th a t  p a r t  
w h ich  says th a t  i t  sh a ll be  th e  d u ty  
of ev ery  G ov ern m en t se rv an t to  en 
d eav o u r to  p re v e n t any  m em b er of 
th e  fam ily —a n d  th e  definition o f th e  
fam ily  y  g iven  before—fro m  tak in g  
p a r t  in  o r  su bscrib ing  an y  aid  o r of 
a ssisting  in  an y  o th e r  m an n e r any  
m o v em en t o r ac tiv ity  w h ich  is o r  
ten d s d irec tly  o r  in d irec tly  to  b e  
subv ersiv e—th a t  m eans opposition  to  
th e  ru lin g  p a r ty — of th e  G o v ern m en t 
b y  law estab lish ed  and  fh e re  a G ov
e rn m e n t s e rv a n t is  u n ab le  to  p re v en t 
a member a t h is fa m ily  fro m  tak in g  
part or in subscribing any aid or 
assisting in any other manner any 
such movement or any a c tiv ity , he

sh a ll m ak e  a  re p o rt  to  th a t  e ffect to  
th e  G overnm ent.

I  can n o t u n d e rs tan d  how  in  th is  
e n lig h ten ed  age a  G overnm en t se rv an t 
can  be  h e ld  responsib le  fo r  th e  ac
tiv itie s  o f  h is fam ily  m em bers. I  a m  
rem in d ed  of th e  feu d al days w hen  
th e  e n tire  v illage  w as h e ld  respon
sible, be in g  considered  one un it, fo r a  
c rim e com m itted  in  th e  village. 
W hen th e  M ayor of D elhi, S h ri A saf 
A li’s W ife, can  be a  socialist w hile  
S h ri A saf A ll w as a  Congressm an, I 
fa il to  u n d e rs tan d  w hy a  G overnm en t 
se rv an t’s w ife  canno t ho ld  a  d ifferen t 
view . F o r  th a t h e  w ill be reduced  to  
th e  h u m ilia tin g  position as to  te n  h is  
au th o rity , ‘S ir, I  am  u n ab le  to  con
tro l m y  w ife; so, u n d e r th e  su b -ru le , 
I  m ay  be  excused.’ Is th is free  India?

S h rim ati R enu C h a k rav a rtty : K ri-
p a la n iji too.

S h ri P . S. D au lta : I  do n o t say
th a t  G overnm en t se rv an ts  should be 
given a f ree  hand.

$Ir. D epu ty -S peaker: In  th e  case
of K rip a lan iji, S h rim ati K rip a la n i 
h as n o t to  ask  fo r tha t.

S h ri P . S. D au lta : I  am  n o t in
fav o u r of giving a free  h an d  to  G ov
e rn m en t se rv an ts  to  indu lge  in  w h a t
soever po litics th ey  like. B u t s till 
th ese  a re  n o t th e  days of L ord  C live; 
these  a re  th e  days o f .o u r  H om e M in
is te r  w ho  w as a  figh ter in  th e  strugg le  
fo r freedom . T hese a re  days of P a n d it 
P a n t; these  a re  d ifferen t fro m  the 
days of C live and  th e  hon. M inister 
shou ld  p rove  it.

T hen  I come to the  criticism  of 
G o v ern m en t’s c lause  6. I t  is a  ve ry  
fu n n y  clause. I t  says th a t no G overn
m en t se rv an t in  any  rad io  b roadcast 
o r in any  docum ent published  anony
m ously o r in his own nam e o r in th e  
nam e of any  o th e r person o r in any  
com m unication to  th e  P ress o r in  any  
public  u tte ran ce  m ake any  s ta tem en t 
of fact or opinion w hich has th e  effect 
of an  adverse  critic ism  on  an y  c u rre n t 
o r  recen t policy o r  action  oSt t  he 
C en tra l G overnm ent o r  th e  S ta te  Gov
ernm ent.
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Seondly, i t  is cap ab le  of, etc.—I am  

n o t  re fe rr in g  to  th is.

T hen , th ird ly , a  s ta te m en t w h ich  is  
cap ab le  of em b arrassin g  th e  re la tio n 
sh ip  b e tw een  th e  C e n tra l G ov ern m en t 
a n d  th e  G o v e rn m en t of a  F o re ign  
S ta te  p ro v id ed  th a t  n o th in g  in  th is  
ru le  sh a ll app ly , etc.

A bou t th is  I  do n o t  w a n t to  speak . 
L e t m y  L o rd  Ju s tic e  S in h a  of th e  
C a lc u tta  H igh C o u rt speak. M r. J u s 
tic e  S in h a  of th e  C a lcu tta  H igh  C o u rt 
m ad e  ab so lu te  th e  ru le  o b ta in ed  b y  
th e  p e titio n e r  B. C. C h a tte rje e , an  
em ployee  of th e  Posts an d  T eleg rap h s 
D e p a rtm en t dism issed  fro m  se rv ice  on 
th e  ch arg e  th a t  h e  h ad  p u b lish ed  a  
le a f le t  a tta ck in g  th e  G o v ern m en t an d  
th e re b y  v io la ted  th e  ru le . H is L o rd 
sh ip  h e ld  th a t  th e  d ism issal o rd e r 
w as  b ad  in  law  as th e  G o v ern m en t 
S e rv an ts  C onduct R ules w as u ltra  
v ires  th e  C onstitu tion . T h a t w as so 
con ten d ed  on b eh a lf  of th e  p e titio n e r 
an d  h is  L o rd sh ip  u p h e ld  th is  co n ten 
tion ; a n d  se t aside  th e  o rd e r of d is
m issal observ ing  th a t  i t  w as e n tire ly  
vag u e  an d  u n certa in  to  say  th a t  th e  
G o v e rn m en t se rv an t cou ld  n o t say  
an y th in g  00: w rite  an y th in g  w h ich  
w as cap ab le  of em b arrassin g  . . .

S h ri N a ray a n a n k u tty  M enon (M uk- 
a n d a p u ra m ) : A t lea s t som e of th e  
p o in ts  m ad e  m ay  be no ted . W h at is 
th e  use of th e  M over speaking?

S h ri S. M. B an erjee  (K a n p u r) :  
T hey  a re  no ted  a t least by  th re e  o r 
fo u r  persons.

M r. D ep u ty -S p eak e r: T hey  are
noted .

S h ri P . S. D au lta : C ritic ism  of th e  
G o v e rn m en t even  w ith o u t le ttin g  o u t 
th e  n am e  is so u n d esirab le  to  th e  
G overnm en t. W h at th e  le a rn ed  H igh 
C ourts h av e  p o in ted  out, you  h av e  
h eard .

T h e  n e x t p o in t is s till  m o re  s tran g e . 
I t  is  a b o u t ev idence  b e fo re  a n y  a u 
th o rity . A ccord ing  to  th a t  ru le , sav e  
a s  p ro v id ed  in  su b -ru le  8, n o  G o v e rn 

m e n t se rv an t shall, e x c e p t w ith  th e  
p rev io u s  sanc tion  o f th e  G o vernm en t, 
g ive  ev idence in  connection  w ith ; a n y  
e n q u iry  ■ conducted  b y  a n y  person , 
com m ittee  o r au th o rity . T h a t is  w h a t 
one ru le  says. T he second ru le  says 
th a t  w h e re  an y  sanction  h as  been 
acco rded  u n d e r .su b - ru le  (1) n o  G o
v e rn m e n t se rv a n t g iv ing  ru ch  ev l-  
ev idence shall c ritic ise  th e  policy  o r  
an y  action  of th e  C en tra l G o v ern m en t 
o r th e  S ta te  G overnm en t. T h a t is to  
say, y ou  a re  n o t a llow ed  to  g ive  ev i
dence to  beg in  w ith . I f  a llow ed , you  
sh a ll h av e  to  speak  a  lie. G o v ern m en t 
w an ts  i t  a n d  it  g ives d irec tion  to  
g ive  ev idence  in  a  p a r tic u la r  w ay. 
W hat so rt of an  en q u iry  w ould  th a t  
be  an d  w h a t so rt o f an  ev idence  
w ou ld  th a t  be? T h a t is to  be  seen.

T h ere  a re  m any  o th e r p rov isions of 
these  ru le s  w hich  dese rv e  y o u r 
a tten tio n . B u t I do n o t w a n t to  go  
in to  a ll those deta ils . I w ould  re fe r  
to  th e  las t am endm en t. T he la te s t 
am en d m en t deals w ith  th e  recogn i
tion  of union. I t  says th a t no  G o v ern 
m en t se rv an t sha ll jo in  o r  o n tin u e  to  
be  a  m em b er of any  serv ice  associa
tion of th e  G ov ern m en t se rv an ts  
w hich  has n o t been  affiliated w ith in  
s ix  m on ths from  its  fo rm atio n  o r ob 
ta in ed  th e  recognition—th is  is in  th e  
hands of th e  G o v ernm en t— u n d e r  the  
ru les  p rescrib ed  in  th a t beh a lf o r a 
union the  recognition  in re sp ec t of 
w hich  has been re fu sed  o r w ith d raw n  
by th e  G overnm en t un d er th e  said 
ru les. No G o v ernm en t se rv an t, i t  f u r 
th e r  says, shall p a rtic ip a te  in any  
d em o n stra tio n  o r s trik e  in  connection  
w ith  any  m a tte r  p e rta in in g  to  th e  
conditions of service. H e is n 9 t a llo w 
ed to  dem o n stra te ; he  is n o t a llow ed  
to  be  a m em ber of an y  tra d e  un ion  
because th a t  tra d e  un ion  w ou ld  n o t 
be  recognised  by  th em  a n d  w o u ld  n o t 
be  a llow ed  to  function . T hese a re  th e  
so rt o f changes th a t  th ey  m ake . A fte r  
Independence  people  th o u g h t th a t  th ey  
w ou ld  m ak e  a change  fo r th e  b e tte r  
b u t these  a re  th e  changes w h ich  th e y  
a re  m ak in g , ^depriving th e  G o v ern 
m en t se rv an ts  o f th e ir  un io n  r ig h ts , 
o f th e ir  r ig h t to  dem onstra tion .
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T hen , i t  th e y  com e to  th e  M em ber* 
o f P a r lia m e n t te llin g  th e ir  s to ry , h o w  
a re  th e y  lo ck ed  upon? L e t m e  show  
y o u  o n e  le t te r  fro m  th e  D ep u ty  M in
is te r  to  th e  G en era l S ec re ta ry  of th e  
C ongress P a r ty . T h ey  a re  so touchy. 
T hey  feel w hy  th ese  G overnm en t 
se rv an ts  go an d  te l l  these  th in g s to  
th e  M em bers of P a rlia m en t—th e  
sovereign  body. T his so rt o f le tte rs  
a re  a  con tem pt to  th is  sovereign  body. 
S ir , I  sh a ll re fe r  to  th a t  le t te r  w h ile  
I  rep ly . W ith  these  w ords I  com m end 
m y  R esolution .

Mr. Deputy -Speaker: M otion
m oved:

"T his H ouse is of opinion th a t 
a ll Serv ice  R ules of th e  G overn 
m en t o f In d ia  be  ex am in ed  b y  a  
Jo in t  C om m ittee  of bo th  H ouses 
of P a r lia m e n t in o rd e r to  m ak e  
recom m endations to  th e  ap p ro 
p r ia te  au th o ritie s  fo r m odification 
an d  im provem en t of such R ules.” 
S h ri Tangmmanl (M ad u ra i): S ir, I

am  m oving  m y am en d m en t No. 1. 
b eg  to  m ove:

T h a t in  th e  R esolution,— 
add  a t  th e  end—

“an d  fo r su itab le  leg isla tion  as 
env isaged  u n d e r A rtic le  309 of 
th e  C o n stitu tio n  of In d ia .”

S h ri S. M. B an erjee : I am  m oving
am en d m en t No. 2. 1 beg  to  m ove:

T h a t in th e  R esolution ,—

add  a t  th e  end—

“an d  to  su b m it a re p o rt  la te st 
by  th e  31st Ju ly , 1958.”

M r. D epu ty  -S p e a k e r: T he m otion
an d  th e  am en d m en ts a re  b e fo re  th e  
House. T h e  hon. M over h as tak en  
ab ou t h a lf  an  h o u r  a n d  s till  h e  says 
th a t  h e  w ill m ak e  ce rta in  rep lies  a t  
th e  e n d  a n d  so h e  m u s t h av e  som e 
tim e  th en  also. H e w ill tak e  aw ay  
ab o u t 8 /4  of a n  h o u r. 3 /4  h o u r  is  left. 
I hope th e  hon. M em bers w ho p a r tic i
p a te  w ill  n o t g e t m ore  th a n  ten  
m inu tes each.

Shri 8. M. Banerjee: T his is a  v e ry  
im p o rta n t R eso lu tion  a n d  00 th e  tim e

m ay  be  ex ten d ed  a t  lea s t b y  a b o u t 
10—20 m inutes.

Mr. Deputy-Speaker: W hen d id  t h e  
hon. M em ber discover th a t  i t  w as a  
v e ry  im p o rta n t one and so tim e  should , 
be  ex tended . I  p u t th e  m otion  only 
h a lf  an  h o u r  ago an d  he  did n o t ta k e  
an y  ob jection  to  tha t. He d id  n o t 
ob jec t a t th a t  tim e.

S h ri  S. M. B an erjee : W e have sav ed  
som etim e today.

M r. Deputy-Speaker: S h ri T anga-
m ani.

S h ri T angam ani: M r. D e p u ty -
Speaker, if m y am endm en t is tak en , 
a s p a r t  of th is  R esolution, th e  am end
ed  R esolution  w ill re ad  as follow s:

“T his H ouse is of opinion th a t 
a ll Serv ice  R ules of th e  G overn 
m en t of In d ia  be  exam ined  b y  a  
Jo in t C om m ittee  of bo th  Houses 
of P a r lia m en t in  o rd e r to  m ak e  
recom m endations to  th e  ap p ro 
p r ia te  au th o ritie s  fo r  m odification, 
an d  im provem en t of such R ules 
an d  fo r  su itab le  legisla tion  as 
envisaged  u n d e r a rtic le  309 of th e  
C onstitu tion  of In d ia .”

M y m ain  p u rpose  in m oving this> 
am endm en t is th is. T h ere  has been  a- 
provision  in th e  C onstitu tion  w hich  
has n o t been respec ted  a lthough  th e  
C onstitu tion  cam e in to  force more- 
th an  e ig h t y ears  ago. A rticle  309 o f  
th e  C onstitu tion  is as follow s:

“S u b jec t to  th e  provisions of 
th is  C onstitu tion . Acts of th e  
ap p ro p ria te  L eg isla tu re  m ay  re g u 
la te  th e  recru itm en t, and condi
tions of serv ice of persons 
appointed , to  public  services a n d ' 
posts in  connection w ith  th e  
affairs of th e  Union or of any 
S tate :

P rov ided  th a t it shall be com 
p e te n t fo r th e  P resid en t o r such 
person as he  m ay  d irect in th e  • 
case of serv ices and  posts in  con
nection  w ith  th e  affairs of th e  
Union, an d  fo r  th e  G overnor of a  
S ta te  o r such person  as h e  m ay  
d irec t in  th e  case of serv ices a n d :
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[S h ri T angam ani]
.p o sts in  connection  w ith  th e  
a ffa irs  of th e  S ta te , to  m ak e  ru le s  
re g u la tin g  th e  re c ru itm e n t a n d  th e  
cond itions of serv ice  of persons 
.ap p o in ted , to  such services and  
p o sts  u n til p rov ision  in  th a t  beh alf 
is m ade  by o r u n d e r an  A ct of th e  
a p p ro p ria te  L eg isla tu re  u n d e r 
th is  a rtic le , a n d  a n y  ru le s  so m ad e  
sh a ll h av e  effect su b jec t to  th e  
p rov isions of an y  such  A ct.”

T he C o nstitu tion  c le a rly  co n tem p 
la te s  a  leg isla tion  by  th is  H ouse w h ich  
-will c e rta in ly  go in to  th e  q u estion  of 
re g u la tin g  th e  conditions of serv ice  
a n d  fram in g  ru les . T ill such  tim e  
such  a  leg isla tion  is passed  in  th is  
H ouse, any  p e rson  w ho m ay  be 
d ire c te d  b y  th e  P re s id e n t w ill h av e  
th e  pow ers to  m ak e  these  ru les . T he 
H om e M in istry  has been  a u th o rised  
by  th e  P re s id e n t to  m ak e  th ese  ru les  
an d  regu la tions. T he ru le s  w ere  first 
fram e d  in 1926 and  th ey  w ere  la te r  on 
am en d ed  w hen  th e  G o v ernm en t of 
In d ia  Act, 1935, w as passed . E ven 
a f te r  In d ep en d en ce  th ese  ru les  a re  
be ing  am ended  an d  am ended  an d  u l ti 
m a te ly  w e a re  h av in g  certa in  ru les  
in  1955. A re  w e re a lly  resp ec tin g  th e  
sp ir it  of th e  C onstitu tion?  H ow  is i t  
th a t  th is  G ov ern m en t is a f ra id  to  com e 
befo re  th is  H ouse w ith  a  leg isla tion . 
U n d e r th a t leg isla tion , w e  w ill be  
given  th e  pow ers to  m ak e  th ose  ru les. 
I t  is tim e  th is  m a tte r  is tak e n  u p  s e r i
ously , if  w e re a lly  w a n t to  h av e  
dem ocracy  in  adm in istra tio n . S h ri 
R. K. N ehru , w ho  h as been  o u r 
A m b assad o r in  th e  P eo p le ’s R epublic  
o f C h ina  a n d  w ho re tu rn e d  to  D elhi, 
w h en  ask ed  ab o u t h is im pressions, 
sa id  th a t  th e re  w as ad m in is tra tiv e  
dem ocracy  in  C hina. I  am  n o t going 
in to  th e  o th e r  th in g s  now . I t  is 
because  th e  p eo p le  w ho  ru n  th e  
ad m in is tra tio n ' fe e l th a t  th e y  a re  p a r t  
of th e  peop le  a n d  th e y  h a v e  go t as 
m u ch  r ig h t as th e  o th e rs  a re  e n jo y 
ing, if  n o t m o re  in  c e r ta in  cases. So 
th e re  is a  c e rta in  co h erence  a n d  co
ord in a tio n  b e tw een  th e  p eo p le  a n d  th e  
ad m in is tra tio n . H e re  w e  w a n t to  
k e ep  th e  a d m in istra tio n  as a  se p a ra te  
en tity . I f  to m o rro w  a  leg is la tio n  is 
p a ssed  th a t  th e  ad m in is tra tio n  m u s t b e

k e p t aw ay  fro m  th e  peop le , that they 
m u st be  g iven  m u ch  more stringent 
p o w ers as w e a re  g iv ing  to th e  Armed 
Forces, th en  w e can  u n d e rs tan d  it. 
W hy sh ou ld  w e p e rp e tu a te  a n d  c o n 
tin u e  th e  p rac tice  w h ich  w as in tro 
d uced  by  th e  B ritish e rs  in  1926, a n d  
fo llow ed even  a f te r  1947, I a sk  th e  
M em bers of th is  H ouse in  a ll  se rio u s
ness. I t  is ab o u t tim e  a  su itab le  leg is
la tio n  is  passed, o th erw ise  m ore  ab u se  
is likely .

A n o th e r p o in t I w ou ld  lik e  to  m en 
tion  is, som e people  say  th a t  th e  peo 
p le  in  th e  p e rm a n en t sta ff shou ld  n o t 
have  a ll th e  po litica l lib e rty . W h at is 
th e  p o litica l freedom , po litica l lib e r ty  
th a t  th ey  a re  hav ing , excep t th a t  th ey  
have  go t th e  r ig h t to  vo te?  H ow  it  can  
be  ex erc ised  u n d e r a ll these  re s tr ic 
tions, w e know . A ctually  po litica l 
freedom  is p rac tica lly  n il so f a r  as 
G ov ern m en t se rv an ts  a re  concerned. 
So fa r  as tra d e  un ion  r ig h ts  a re  con
cerned , th e  tra d e  un ion  r ig h ts  Which 
n av e  been fo u g h t an d  w on as a  re su lt  
of co n tinued  b a ttle s  ev er since 1917, 
th e  tra d e  union r ig h ts  w h ich  u ltim a te 
ly cu lm in ated  in  th e  T rad e  U nion A ct 
of 1926— a n d  w e h av e  been ab le  to  g e t 
m ore  a n d  m ore  concessions fro m  th e  
p r iv a te  em ployers—a re  d en ied  to  th e  
G o v ern m en t em ployees. S ir, in th e  
E m p lo ym en t N ew s Vol. I l l ,  No. 8 of 
A pril, i958 th e  figures of em ploym en t 
in th e  C en tra l G ov ern m en t e s tab lish 
m en ts a re  given. A ccording to  those  
figures th e  p re sen t n u m b er of 
em ployees in  th e  C e n tra l G o v e rn 
m en t e stab lish m en ts  is 7,54,130— of 
course, th a t  does n o t in c lu d e  th e  11 
lak h s ra ilw a y  em ployees. In  1951 
D ecem ber th e re  w e re  5,90,000. T h e re 
fore, acco rd ing  to  th ese  figures th e re  
a re  n e a r ly  tw o  m illion  C e n tra l G ov
e rn m e n t em ployees. A nd, tw o  m illion  
C en tra l G o v ern m en t em ployees a re  to  
be d en ied  th ese  tra d e  un io n  rig h ts .

O ne in stance  w as p o in ted  o u t b y  th e  
M over of th is  R eso lu tion . H e re  is 
T h e  C en tra l C iv il S e rv ices  (C onduct)  
R u les 1955—o f course, th e  n a m e  
ch anges because  som etim es i t  becom es
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T h e  A ll In d ia  C iv il Services, b u t 
th is  is th e  la te s t  nam e. U n d e r these, 
ru le  No. 4 deals w ith  " tak in g  p a r t  in  
p o litic s  a n d  elections” . “T ak in g  p a r t  
in  p o litics” is such a  w ide  ph rase , 
because  th is  p o in t w as re a lly  ra ised  
in  one o f  th e  cases b e fo re  th e  M adras 
.High C ourt. I  th in k  1 h a d  occasion 
to m en tion  th is  case befo re  in  th is  
House. In  th a t  case M r. Ju s tic e  B a la - 
k r ish n a  Iy e r  h e ld  th a t  so long as a 
p o litica l p a r ty  is n o t b an n ed  y ou  can 
n o t p re v en t a  m an  from  becom ing a 
m em b er of th a t  p a rty . Y ou can  
re s tr ic t  h is m ovem ents w h e re  h e  tak es  
p a r t  in  th e  po litica l a ffa irs of th a t  
p a r tic u la r  p a rty , b u t to  p re v en t a 
m an  fro m  becom ing a m em ber of a 
po litica l p a r ty  so long as it is a legal 
o rg an isa tio n  is tak in g  aw ay  of th e  
little  r ig h t w h ich  can  be conceived of 
by  an  in d iv idual. T h is w as th e  ob se r
va tio n  of Ju s tic c  B a lak rish n a  Iyer. A  
w rit app ea l w as p re fe rre d  by th e  R a il
w ay  B oard. In  th a t  w rit appeal also 
th e  o rig ina l finding of Ju s tic e  B a la 
k rish n a  Iy e r w as confirm ed by C hief 
Ju s tic e  R a ja m an n a r an d  Ju s tic e  
A .S.P. A yyar. T hey m ade a  m ore 
caustic  observation  th a t, if th a t is th e  
so rt of finding in w hich  any  G o vern 
m en t se rv an t is to  be  em ployed  no 
m an w o rth  h is se lf-resp ec t w ill be 
ab le  to  co n tin u e  in serv ice  fo r  m ore  
th an  seven days.

Sir, added  to  4 is 4A, w hich  m y 
fr ie n d  re ad  out, b u t fo r th e  sak e  of 
g iv ing  a  com plete  p ic tu re  I w ould  like 
to  read  o u t 4A. I t  says:

•‘No G overnm en t se rv an t shall 
p a r tic ip a te  in  an y  d em onstra tion  
o r s tr ik e  in  connection  w ith  any 
m a tte r  p e rta in in g  to  th e  co n d i
tions of serv ice ."

This is th e  offspring of A ugust, 1957 
w h e n  th ey  saw  th e  re a l p a trio tism  of 
th e  C en tra l G ov ern m en t em ployees. 
T he C en tra l G o v ernm en t em ployees 
d id  th re a te n  th e  G ov ern m en t w ith  a 
str ik e . T hey sa id  th a t  th e ir  conditions 
w e re  bad. T h ey  sa id  th a t  th e  F irs t 
P a y  C om m ission w as ap p o in ted  in  
lft47 a n d  ten  y ears  h av e  now  elapsed 
b u t  s till  th e ir  conditions h av e  n o t 
changed . T hey  re a lly  req u ired  an  
in c re ase  in  th e ir  wages. T hey

dem anded  a  C en tra l P a y  Com m ission 
to  b e  constitu ted . T hey  w e re  u n ite d  
as one in  th e ir  dem and. A ll people  
ra llied  beh ind  them ; even th is Mouse 
also ra ll ie d  beh ind  them . T hey  re a lly  
show ed th a t they  a re  ve ry  p a trio tic  
by  w ith d raw in g  th e  s trik e  notice. 
W hat is i t  th a t  they  got? T hey go t 4A 
saying, p lease  do n o t tak e  p a r t  in  any  
dem onstra tion , do n o t tak e  p a r t  in  an y  
strikes. I h av e  rece ived  reports , Sir, 
to  show  th a t  in sev era l dep artm en ts 
persons h av e  been suspended  because 
th ey  have  con travened  4A. I cam e 
befo re  th is  H ouse w ith  a question—I 
tab led  a question  to th a t effect—ask 
ing w h e th e r any  em ployees of the  
C ivil A viation  D ep artm en t h ave  been 
penalised  un d er ru le  4A. P rom ptly  
cam e th e  rep ly  th a t it  is an adm in is
tra tiv e  m atte r . This House has no 
po w er to  go in to  an y  of th e  m atte rs  
even w h e re  th e  ru les a re  u ltra  vires  
of th e  C onstitu tion . W e cannot go 
into any of th ese  things.

T hen  th e re  is 4B w hich  really  p re 
ven ts a person from  jo in ing  an y  o rg a
nisation  of h is choice. If he  jo ins a  
p a r ticu la r  o rganisation  an d  th e  G ov
e rn m en t says th a t th ey  a re  n o t going 
to recognise it, he  w ill come w ith in  
th e  am bit of th is ru le—probably , d is
m issal w ill be  th e  n e x t th ing . Again, 
he  m ay  be a m em ber of a p a r tic u la r  
recognised organisation  a n d  th e  G ov
ern m en t m ay say th a t they  do n o t like  
th e  o rganisation  and they  are  going to  
w ith d raw  its recognition , th en  once 
th e  recognition  is w ith d raw n  he  w ill 
im m ediately  come u n d e r th e  m is
ch ief of th is ru le.

H ow  is a  p a rticu la r  organisation  
recognised? ' I t  is not because th e  m an 
w ho recognises it  likes th a t o rgan isa
tion. The organisation  is so strong, 
i t  is ab le  to speak on behalf of a ll the 
em ployees, its co llective bargain ing 
pow er is such th a t it  can speak  on 
behalf of all the employees, th a t is 
how  recognition is w rested  from  the  
em ployer w h e th er G overnm ent or p r i 
vate. How can th is  G overnm ent o r  
any o th er em ployer say th a t h e  does 
not like a p a r tic u la r  o rganisation  and  
he is going to  w ith d raw  its recogni
tion? For an anology I w ill say  this. 
T he people of Ind ia  w e re  rep resen ted  
by  M ahatm a Gandhi. M ahatm a



21573 R eso lu tion  re : 25 A P R IL  1858 M odification o f S erv ice  IX5 7 4
R u le t

[S h ri Tangaxnani]
G an d h i w e n t a n d  spoke to  th e  V iceroy. 
I f  n e x t  d ay  th e  V iceroy d id  n o t like  
th e  w ay  M ah a tm a  G andh i ta lk e d  o r
th e  w ay  in  w hich  som e o th e r people
b eh av ed , how  can  h e  say: “I do  n o t
recogn ise  y o u ”? I t  is m ore  o r  less in
th e  sam e w ay  as UNO is n o t recognis
in g  th e  Peo p le ’s R epublic  of C hina. 
H ie  people  w ill recognise th e  leader. 
T h e  o rgan isation  is recognised  by  th e  
em ployees. T he sp ir it  of recogn ition  
is th e re . T h erefo re , th e  e n tire  s p ir i t  
o f recogn ition  of tra d e  un ion  fo rm a
tio n , w h ich  w as fo u g h t a n d  w on a f te r  
so  m an y  years, is now  sought to  be 
n eg a tiv ed  b y  4B. I t  is a  com plete  
n eg a tio n  of tra d e  un ion  rig h ts .

T h e re  is  a  th ird  r ig h t. I t  m ay  be  
c a lled  h u m an  rig h t, o r  p e rso n al r ig h t, 
o r  a  r ig h t in frin g in g  in to  th e  r ig h ts  of 
on e’s  ow n day  to  day  life. T h e re  is 
a  ru le  w h ich  d ea ls  w ith  b igam ous 
m arriag es. I t  says:

“No G o v ern m en t se rv an t w ho 
h as  a w ife  liv ing  sha ll c o n trac t 
a n o th e r  m arriag e  w ith o u t first 
ob ta in in g  th e  perm ission  of th e  
G overnm en t, n o tw ith s tan d in g  th a t 
such  su b seq u en t m arriag e  is p e r 
m issib le  u n d e r  th e  p e rso n al law  
fo r th e  tim e  b e ing  app licab le  to  
him ."

I  am  re fe rr in g  to  ru le  18. S upposing  
a  G ov ern m en t se rv a n t w an ts  to  m a rry  
a  g irl, if h e  h a d  m a rr ie d  som ebody 
else  b u t  h as h ad  a ju d ic ia l sep a ra tio n  
o r  d ivorce, in  such a case th e re  is no  
b a n  u n d e r  law  fo r  h im  to  m a r ry  th a t  
g irl. B ut, because h e  h ap p en s to  be  a 
G o v e rn m en t se rv an t, if  it  is know n  
th a t  th is  p a r tic u la r  m an  w as a lre ad y  
m arried , h e  m u st g e t th e  perm ission  
fro m  th e  G o vernm en t. I f  th is  is th e  
so r t  of re g u la tio n s  w h ic h  w e  a re  going 
to  have, I w o n d e r how  th ese  G o v e rn 
m e n t se rv an ts  h a v e  n o t so f a r  p ro te s t
ed  ag a in st them .

In  th is  connection , I w o u ld  lik e  to  
m en tio n  one P r iv y  C ouncil case. T h ere  
w as  a  school teacher. H e w as p ro b 
ab ly  in  th e  h a b it  of co m m itting  
a d u lte ry . A d u lte ry  is n o t an  offence 
in  E ng lan d , on ly  th e  c iv il r ig h t  lies 
w ith  th e  h u sb a n d  o r  th e  w ife  w ho 
b a s  b een  th e  v ic tim  to  c la im  dam ages

fro m  th e  a d u lte re r . In  th is  case- 
dam ages w e re  c la im ed  fro m  th e  school 
teach e r an d  i t  w as p ro v ed  th a t  h e  b a d  
com m itted  a d u lte ry . T h e  school 
au th o ritie s  sa id  th a t  th ey  can n o t h a v e  
an  a d u lte re r  in  th e ir  school. This- 
m a tte r  w en t u p  to  th e  P riv y  C ouncil. 
T he P riv y  C ouncil sa id  th a t  th e  school 
teach e r w as teach in g  sm a ll children,, 
he  w as re a lly  g iv ing  good education  
to  ch ild ren  an d  h is p r iv a te  life  h a d  
n o th in g  to  do w ith  it. “Hoair a re  th e  
ch ild ren  in te res ted  in  h is p r iv a te  life?” 
T hey  asked, un less h e  w as te llin g  
them  to  becom e a d u lte re rs . T h ey  h e ld  
th a t he  w as doing h is d u ty , h is  p e r 
sonal life  w as one th in g  a n d  h is official 
life  w as a n o th e r th ing . In  G rea t 
E xpecta tions, M r. Ja g g e rs  a lw ay s h a s  
tw o  p ersonalities, one official a n d  th e  
o th e r p riv a te . So long as he  does h is 
d u ty  in  th e  office i t  is n o t n e ce ssa ry  
fo r  th e  G ov ern m en t to  see w h ere  h e  is 
stay ing , w h e th e r he  has got a  w ife, 
w h e th e r  he  h a s  got ch ild ren . I t  is n o t 
a t  a ll in  th e ir  in te res t. A ll th a t  w e  
a re  in te re s ted  to  know* is w h e th e r  h e  
is ab le  to  rea lly  do h is job  p ro p e rly . 
So long as h e  is ab le  to  do h is , jo b  
p ro p erly , th is k in d  of in te rfe ren ce  
first in h is po litica l freedom , n e x t in  
his tra d e  un ion  freedom  and  n e x t in  
his p e rsonal freedom — I do no t know  
w h a t m ore  freedom  th ey  a re  going 
to  in frin g e  upon—is u n called  fo r. 
G ov ern m en t is going to  be  th e  m odel 
em p lo y er an d  in th e  second P la n  th e  
m odel em p lo y er m u st show  th e  w ay  
and  n o t in frin g e  upon th e  righ ts .

W ith these  w ords, I su p p o rt th is  
reso lu tion  an d  also com m end to  th e  
accep tance  of th e  H ouse th e  am en d 
m en ts  w hich  re a lly  m ak e  an  ap p ea l to  
th is H ouse an d  to  th e  co u n try  as  a  
w hole  th a t  it  is ab o u t tim e  th a t  w e  
resp ec t th e  C o n stitu tion  a n d  a r tic le  
309 thereo f.

S h ri S. M. B an erjee : I  r ise  to-
su p p o rt th is reso lu tion  m oved  by  
m y hon. fr ien d  Shri D au lta , a lo n g  
w ith  th e  am endm en ts. T h e  C en tra l 
S erv ices G o v e rn m en t S e rv a n ts ’ C on
d u c t R u les h a s  a  h is to ry  as o ld  as 
1926, as h a d  been  s ta te d  b y  m y  hon. 
fr ien d  S h ri T a n g a m a n l M ay I  su b 
m it th a t  in  1926 th e  T rad e  U n ions A c t
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was passed. I t  w as passed  du e  to  th e  
p re s s u re  from  th e  o rg an ised  lab o u r 
a n d  even  th e  C en tra l G overnm en t 
■employees fo rm ed  them selves in to  
un ions. I m ay  te ll th e  hon. M in ister 
a n d 't h e  H ouse th a t  th e  C e n tra l G ov
e rn m e n t em ployees, th e  defence 
■employees especially , fo rm ed  th em 
se lv es in to  un ions in 1924. T h a t w as 
th e i r  first-un ion , fo rm ed  in  th e  South, 
— th e  lab o u r union of th e  o rdnance  
fa c to ry  w orkers, A ravankadu . T hen 
th e  B ritish e rs w ere  ru lin g  o u r coun
t r y  a n d  th ey  b led  o u r co u n try  w h ite  
a n d  th ey  n e v e r  w an ted  th e  C en tra l 
•G overnm ent em ployees, w ho w ere  
supposed  to  be tru s te d  lieu ten an ts  an d  
w h o m  th ey  th o u g h t should ac t as 
so m eth ing  like  M ir Ja ffa r  an d  his 
fa m ily  m em bers, to  un ite . W hen they  
fo u n d  th a t these  w o rk ers  w ere  
a lre a d y  o rgan ised  an d  th ey  w ere  also 
fo rm in g  unions, they found it difficult. 
W ith  th e  in troduction  of th e  T rade  
U n ions Act. 1926, th e  em ployees had  
th e  sam e rig h ts  and  priv ileges u n d e r 
th a t  Act. So, th e  a u th o ritie s  im 
m ed ia te ly  b ro u g h t th is  much-hatf>d 
r u le  w hich  is to cu rb  th e  tra d e  union 
ac tiv ities of the  C en tra l G overnm ent 
em ployees. In 1926 these  ru les w ore 
b ro u g h t into effect.

T h en  I w ish  to  say  w ho b ro u g h t 
th ese  rule’s. It is the  Hom e D e p a rt
m en t. T h ere  w as 110 leg islation  a t 
■that tim e, and  I w ould  try  to  im press 
upon  you an d  th rough  you upon the  
hon . M em bers th a t th ere  has been no 
change in th e  ru les fram ed  as early  as 
in 1937. T he ru les w hich w ere  m ade 
in 1937 ex is t even today  an d  I sha ll 
estab lish  by  g iv ing  facts th a t th e  
ru les , if th ey  have  been  changed, have  
"been changed  fo r  th e  w orse. In  1935. 
th ese  ru les  w ere  given th is  nam e, th a t  
is, th e  G ov ern m en t S e rv an ts’ C on
d u c t R ules. W hen th e  G overnm en t 
se rv a n ts  w an ted  recogn ition  of th e ir  
un io n  th ey  d em anded  a recognition. 
T h e y  said “We have  fo rm ed 
o u r  union, an d  it has been reg is te red  
u n d e r  th e  In d ian  T rad e  U nions Act, 
1928. W e fulfil a ll conditions. W hy 
n o t recognise  u s?” To dem and recog
n itio n  th ey  h a d  to  d em o n stra te  an d  in  
som e p laces th ey  h e ld  m ass m eetings. 
T h e n  th e  B ritish e rs  w ho w ere  ru lin g  
th e  c o u n try  cam e fo rw ard  w ith

I I 575 Resolution re :

a n o th e r le tte r. T h is le tte r  is a s o ld  
as 1937—25th A ugust, 1937, P a ra g ra p h  
4 of th a t le tte r  says:

“This p ractice  is d e trim en ta l to  
d iscip line  and  incom patib le  w ith  
th e  pu rpose  fo r w hich th e  recog
n itio n  is accorded to such bodies. 
T he G overnm en t of India, th e re 
fore, has decided to m ake c lear 
th e  instructions, the  purpose fo r 
w hich  th e  recognition  is g ran ted , 
an d  to  convey a  w arn ing  th a t  it 
m ay  be w ith d raw n  if an associa
tion  adopts m ethods o ther than  
com m unications of req u est to 
G overnm en t o r G overnm ent offi
cers” .
M ay I subm it th a t these ru les o r 

ra th e r  th is le tte r  w as b rough t to  curb  
th e  trad e  union activ ities of th e  C en
tra l  G overnm ent em ployees. w hich  
w ere  g u aran teed  to them  under the  
In d ian  T rade  U nions Act w hich  w as 
a piece of legislation. This does n o t 
end there . W hat w ere  the  m ethods 
th a t th e  B ritish  ru le rs  w an ted  us to 
adop t fo r run n in g  o u r unions? T hey 
a re  con tained  in a le tte r  w hich says: 

“T hey— 
th a t is, th e  G overnm ent,

“have  considered  th e  question  
specifying the  activ ities w hich  a re  
considered  objectionable  an d  hav-j 
come to  the  conclusion th a t th ere  
is a certa in  advan tage  in fra m 
ing m erely  a general instruction  
of th e  n a tu re  of instruction  6. I 
am  at the  sam e tim e to explain  
the  in tention  underly ing  that. 
instruction . I t is to  discourage 
recognised  association of the G ov
e rn m en t se rv an ts from  fu rth erin g  
th e  in te res t of th e ir m em bers by  
such objectionable m eans as seek
ing  th e  help  of the  m em bers of 
th e  legislatures, hold ing of public  
m eetings, ven tilation  of th e  g riev 
ances in the Press, approach to  
th e  political parties o r po litica l 
candidates during  election. I t  is 
n o t in tended  th a t leg itim ate  
activ ities of such associations such 
as correspondence w ith  M unici
palities and  w ith  R ailw ay au th o ri
ties on m atte rs  affecting th e ir  
in te res t should be penalised  The
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ex erc ise  of p o w er to  w ith d raw  
recogn ition  by  th e  a u th o rity  
g ra n tin g  i t  is d isc re tio n ary  a n d  
n o t m an d a to ry  a n d  it  is h oped  
th a t  th is  w ill secu re  th a t  u n 
ob jec tio n ab le  ac tiv ities of th e  
n a tu re  d escribed  above a re  n o t 
p e n a lised ” .

M ay I  su b m it th a t in  1937 th e  B ri
t ish  ru le rs  w ho b led  o u r  co u n try  
w h ite  an d  w ho fa tten e d  them selves 
on  o u r soil a n d  w ho  ru le d  us, b ro u g h t 
th is  piece of ru le  o r  G o v ernm en t 
o rder. I sha ll com pare  th is  1987 ru le  
fam ed  b y  th e  B ritish e rs  o r th is  le t te r  
issu ed  b y  th e  B ritish e rs  th ro u g h  th e  
th en  H om e D e p artm en t w ith  o u r ru le  
4B w h ich  h as been b ro u g h t up  b y  our 
n a tio n a l lead ers  w ho a re  in  pow er 
to d ay  in th e  y e a r  1957. A fte r  20 y ears  
fro m  1937 an d  a f te r  10 y e a rs  of 
freed o m  w h a t is it th a t w e expected? 
W e ex pec ted  th a t th e  o ld  h a te d  Gov
e rn m e n t S e rv a n ts’ C onduct R ules 
w o u ld  be  rev ised , b u t  w h a t do we 
find? I am  re fe rr in g  to  th e  la te st 
ru le s  re g a rd in g  recognition  of unions 
o f G o v ern m en t em ployees; th e  G ov
e rn m e n t do n o t w a n t to  recognise  any 
un ion  w hich  is rep re sen ted  b y  th e  
leg is la tu re , w hom  th e  m em b ers of th e  
u n ions e lected , th e  union w h ich  v e n ti
la te s  its  g rievances th ro u g h  th e  P re ss  
a n d  pu b lic  m eetings. F o r, w h a t does 
ru le  4B say? F irs t, w h a t does R ule  
4A of th e  G o v e rn m en t Servants* C on
d u c t R ules w h ich  h a d  been  recen tly  
am ended , on ly  in A ugust, 1957, say? 
I t  says:

“No G o v e rn m en t se rv an t shall 
p a r tic ip a te  in  any  dem o n stra tio n  
o r s tr ik e  in  connection  w ith  an y  
m a tte r  p e r ta in in g  to  th e  conditions 
of th e  se rv ice” .

R u le  4B goes a  s tep  fu r th e r . I t  says:

"N o G o v e rn m en t se rv a n t shall 
jo in  o r  co n tin u e  to  b e  a  m em b er 
o f an y  serv ice  A ssociation  o f 
G o v e rn m en t se rv an t—

(a )  w hich  h as n o t w ith in  a  p e rio d  
of s ix  m o n th s fro m  its  fo rm a
tio n  o b ta in ed  th e  recogn ition  
o f th e  G o v e rn m en t u n d e r  th e

I I 3 7 7  Re#olwtwm re:

ru les  p re sc rib e d  in  th a t  be
h a lf, o r

(b )  recognition  in  re sp ec t d t  
w h ich  has been  re fu sed  o r  
w ith d raw n  b y  th e  G o v ern 
m en t u n d e r th e  sa id  ru les ."

Thestf am en d m en ts c lea rly  sh o w  
th a t  even  a f te r  a lapse  of 20 y ears, 
th e  tra d e  union r ig h ts  of th e  G o v ern 
m en t em ployees h o t on ly  re m a in  
w h e re  th ey  w ere  u n d e r th e  B ritish  
ru le  b u t h av e  even  fu r th e r  b e en  
cu rb ed  by  th e  in tro d u c tio n  o f th e  
am en d m en ts  w h ich  I read . I a m  
h ap p y  th a t  a t  th e  tim e  of h is re p ly  
to  th e  d eb ate  on D em ands fo r  G ra n ts  
u n d e r th e  M in istry  of H om e A ffairs, 
P a n d it  G. B. P a n t sa id , th a t  h e  is  
doing som eth ing  to rev ise  o r  reco n 
s id e r these  o rders . I am  h ap p y  to  
m pntion  tha t. B u t again , I w ou ld  
like  to  te ll th e  hon. M in ister th e  o th e r 
aspect of th e  w hole  th ing . T h ere  is 
a  re stric tio n  th a t  o u tsid ers should  not 
becom e office-bearers of these  unions. 
T he H ouse know s th a t  in 1950, a  T rad e  
U nion (A m en d m en t) B ill w as b ro u g h t 
b e fo re  P a rliam en t. I t  w as ob jec ted  
to. I t  w as p ro tes ted  ag ain st b y  lakhs 
of C en tra l G o v ern m en t em ployees 
say ing  th a t “w e canno t possib ly  ex 
c lude  ou tsiders , because  you w ill 
d ischarge  one m an  to d ay  an d  te ll h im  
th a t  he  is an  o u tsid er.” H e is v ic tim is
ed. H e is d ischarged  o r d isc ip lin ary  
action  m ay  be tak e n  ag a in st him . So. 
th e  G ov ern m en t th en  said, “W e sha ll 
n o t include  th is  m an  in th e  union, 
a n d  as long as you  in c lu d e  th is  m an  
w e shall no t g ra n t you  recognition". 
T hese ru les  w ere  p ro tes te d  ag a in s t 
th ro u g h o u t th e  co u n try . T rad e  union 
m o vem en t in  th e  c o u n try , w h e th e r  in  
th e  pub lic  sec to r o r th e  p r iv a te  sec to r 
to d ay  h as n o t secu red  a place, i t  is n o t 
so m uch  m a tu re  th a t  th e  em ployee* 
them selves w ill gu ide th e  w hole  show . 
So. th e  ex is tence  of o u tsiders is abso 
lu te ly  essen tia l. T h is p a r tic u la r  B ill 
of 1950, w h ich  w as to  h av e  been  
enacted , w as w ith d raw n , w as she lved , 
because th e re  w ere  v eh em en t p ro tests . 
W h at h ap p en ed  a fte rw a rd s?  T he 
H om e M in istry , n o to rio u s as e v e r , 
b ro u g h t so m eth ing  in  th e  fo rm  o f »  
le tte r .  W h at does th a t  le t te r  say?
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n it  ion. T his m a tte r  w as discussed  b y  
a  Select C om m ittee of P a rlia m en t a n d

1X579 R m a lv t im  re :

“I t  is  now  accep ted  position  
th a t  no  p e rso n s w ho a re  n o t Gov
e rn m e n t se rv an ts  should  be  
elected  as m em bers o r office
b eare rs  of U nions an d  A ssociations 
of C ivil G o vernm en t se rv an ts  i.e. 
G ov ern m en t se rv an ts  o th e r  th an  
in d u str ia l em ployees of G overn 
m e n t___ ”

W ho a re  th e  "o th e r th a n  in d u stria l 
em ployees” ? T hey  a re  th e  m in is te ria l 
staff, th e  su p erv iso ry  staff. T hey  
can n o t h av e  an y  ou tsider. T h a t is 
w h a t th is  o rd e r says. I t  says fu r th e r :

“Such G ov ern m en t se rv an ts  a re  
w ell ab le  to  look a f te r  th e ir  
in te re s t a n d  m anage th e  a ffa irs of 
th e ir  unions w ith o u t th e  assis t
ance of o u tsid ers as office
b eare rs ."

Then, no te  th e  n e x t p a r tic u la r  se n t
ence:

“T his p rov iso  in th e  B ill (1950) 
re p re se n ts  th e  considered  policy  
of th e  G overnm en t a n d  although  
th a t  B ill lapsed  on d issolu tion  of 
th e  last P a rliam en t, th e re  is no 
in ten tio n  to d e p a rt from  th e  
accep ted  policy  on th is p o in t.”

Now, th is  is th e  B ill w hich  could no t 
be b ro u g h t b e fo re  P a rliam en t, because 
it  w as a  h a te d  B ill an d  people did n o t 
like  th e  p rov isions of th a t Bill. H ere  
in th is le t te r  i t  is s ta ted  th a t it is th e  
“considered  policy of th e  G overn 
m en t” . T h is is how  th e  m em bers of 
th is  H ouse h av e  been ignored. W hen 
th e  ru les  w e re  fram ed , no  m em ber 
w as consu lted . In  1952 w hen  th ese  
ru le s  d id  n o t com e befo re  P a r l ia 
m ent, th e  M in istry  of H om e A ffairs 
an d  th e ir  officers, w ith o u t carin g  th e  
lea s t fo r us, show ed th e ir  u t te r  d is
re sp ec t to  th e  M em bers of P a rlia m en t. 
So, I  w o u ld  re q u e s t th e  hon. M em bers 
to  co n sider th e  le t te r  w h ich  I  h av e  
ju s t  now  re a d  in  th a t  context.

T hen  th e re  is th e  question  o f recog
n itio n  o f tra d e  un ions u n d e r section  
4 (b ) .  U nless th is  section  4 (b )  Is w ith 
d raw n , i t  is im possib le  to  ge t recogn i
tion . A  q u estio n  cam e b efo re  P a r lia 
m en t w h e th e r  a  t r a d e  un ion  can  
ap p ly  to  th e  L ab o u r  C o u rt fo r  recog-

th e  fo llow ing am endm ents, as p u t  fo r 
w a rd  by  th e  Select C om m ittee, w e re  
accep ted  fo r incorporation  in  th e  
T rad e  U nion Act of 1926. M ay I r e a d 
ou t ju s t  a fgw lines from  th e  S ta te 
m en t of O bjects and  Reasons to  this- 
B ill, w hich  w as discussed v e ry  
th o rough ly  in  th is H ouse in 1946? T his 
B ill w as know n as th e  "Ind ian  T rade  
U nions (A m endm ent) B ill” . In  the- 
S ta tem en t of O bjects and  Reasons i t  
is s ta ted : I

“I t  has long been fe lt th a t  w ith  
ex is ting  conditions in  India, th e re  
should  be  some obligation on th e  
p a r t  of em ployers to  recognise 
T rad e  U nions p rov ided  they  a re  
t ru ly  rep resen ta tiv e . T he T rade 
U nions Act, 1926, p rov ides fo r 
reg is tra tio n  of th e  unions, b u t 
th e re  is no  obligation on th e  
em ployer to recognise any reg is
te re d  tra d e  unions. T he R oyal 
C om m ission on L abour, p lead ing  
fo r recognition  in th e  sp irit as 
w e ll as in th e  le tte r , d ep recated  
obligatory  recognition  feeling  th a t  
it w ould n o t secure  genuine a n d ’ 
fu ll recognition w hich  th e  Com 
m ission desired  to  seek . . . .  T h e  
Bill, th erefo re , prov ides fo r  ob li
gato ry  recognition of re p re se n ta 
tiv e  tra d e  unions. T he question  as  
to  w h e th e r a tra d e  un ion  is re p re 
sen tativ e  o r no t w ill, in  th e  even t 
of d ispute, be  considered b y  an  
In d u str ia l C ourt to  be  se t up  fo r 
th e  purpose.”

E ven th is  p a r tic u la r  B ill, w hich w as 
passed  b y  th is  House, h as been  
ignored . T his w as n ever b ro u g h t 
b e fo re  th e  w orkers, fearin g  th a t  th ey  
m ay  ask fo r recognition  an d  th ey  m ay  
go to  the  In d u stria l C ourt. M ay I  
now  po in t o u t th e  outcom e of i t  and* 
how  it h as  been flouted? T he re levant- 
provision  reads:

“W here a reg is te red  trad e  union 
hav in g  applied  fo r recognition  to  
an em ployer fa iled  to   ̂ ob tain  
recognition  w ith in  a period  o f 
th ree  m onths fro m  th e  d a te  o f  
m ak ing  such application , i t  m a y
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ap p ly  in w ritin g , se ttin g  ou t such  
p a rticu la rs  as m ay be p rescrib ed  
to  th e  L abour C ourt fo r recogn i
tio n  by  th a t  em ployer."

M r. D ep u ty -S p eak er: T he ho n o u r
a b le  M em ber should  conclude.

S h ri S. M. B anerjee : 1 w ill finish
w ith in  a m inute.

Then, I w ill re fe r  to  v ictim isation . 
W e a re  even now  to ld  th a t th e re  is no 
v ictim isation . B u t th e  Classification, 
C o n tro l an d  A ppeal R ules a re  there , 
w h ich  is the  c h a rte r  of lib e rty  fo r th e  
■Central G overnm en t em ployees. W hat 
does th a t ru le  say? I t  says th a t th e  
em ployees w ill get som e chance to  
a p p ea r before the  court. H ere  I w ill 
road  an  ex tra c t from  th e  S u rv ey o r- 
G enera l of India, D chra  Dun, w here  
i t  is sta ted :

“I t  should  be ap p rec ia ted  that 
rev ersa l of o rd e rs  on appeal is 
bound to affect ad v erse ly  th e  d is- 
f ip lin e  am ongst th e  personnel, the  
good nam e of th e  d e p artm en t in 
the  eyes of the  G overnm ent. A ll 
th e  Officers C om m anding U nits 
should, there fo re , be adv ised  to 
conduct such cases w ith  m eticu l
ous care  and a tten tio n  to  deta il 
and  w h en ev er in doubt, re fe r  th e  
case, if necessary , to the  n ex t 
sen ior in the  chain of com m and 
fo r advice before  p ro m u lg a tin g  
th e  o rders of p u n ish m en t.”

T he S u rv ey o r-G en era l is the  a p p e l
la te  au th o rity . So. know ing full well 
th a t  he  is the  ap p ella te  au th o rity , he  
'has issued these  orders. A  person  to  
w hom  such cases shall be b rough t in 
appeal fo r ju stice  issues such orders.

In th e  end. I will ref«*r to  ru le  8 
o f  the  C en tra l C ivil S erv ices (T em po
ra ry  S erv ice) R ules, 1949. I have  
a lre ad y  re fe rre d  to  th is  ru le  earlie r. 
T h is ru le  does n o t give any  chance to  
an y  em ployee to  defend  h im self. A ny  

•em ployee can be  d ischarged  u n d e r 
th is  ru le  w ith o u t any  reason  being  
.assigned. I w ould  h u m b ly  re q u est th e  
(hon. H om e M in ister and  th e  H ouse to

consider how , w hen w e h av e  g u a ra n 
teed  certa in  fu n d am en ta l r ig h ts  to th e  
citizens of Ind ia, can w e d ischarge a  
m an  w ith o u t g iving h im  an  o p p o rtu n i
ty  to  defend  h im self? In th e  en d  I 
w ill only say one w o r d . . . .

M r. D ep u ty -S p eak er: The “en d ” has 
come m ore th an  once!

S h ri S. M. B anerjee: A fte r going
th ro u g h  th e  ru les. I find th a t the  
F u n d am en ta l JVghts g u a ran teed  un d er 
th e  C onstitu tion  have  been m ortgaged  
in th e  M in istry  of Hom e A ffairs and 
I subm it th a t it  should  no t be  done. 
So, I req u est th e  hon. Hom e M in ister 
to consider th is m a tte r  sy m p ath e tically  
and com passionately  and  n o t to 
inflict a political speech on us in this 
p a rticu la r  resolution.

Shri H arish  C handra  M athur (P a li) : 
Mr. D ep u tv -S p eak er, I w as rea lly  s u r 
p rised  a t the  w ord ing  of th is re so lu 
tion and th e  om nibus ch arac te r  of this 
resolu tion . It is. obviously, i ll- in fo rm 
ed and  ill-conceived. I am  sure, the 
hon. M em ber w ho m oved th is re so lu 
tion is aw are  th a t a ll im p o rtan t s e r 
vice ru les and regu la tions w e have 
fram ed  u n d e r certa in  artic les of the 
C onstitu tion , p a rticu la rly  so fa r  as 
th ey  are  re la ted  to th e  All In d ia  S e r
vices. a re  p laced  on th e  T ab le  of th is 
H ouse and th is H ouse has a lw ays had  
an opportun ity  to m ove motion-; of 
am endm en t to these rules. S u r
prising ly  enough, du rin g  these six 
years w hen I have been in P arliam en t, 
I have  found th a t very  little  in te res t 
is being tak en  in these  ru les and vcrv 
l ittle  is be ing  said about them . H a rd 
ly a m otion has been m oved to am end 
any rule.

Shri X a ray an an k u tty  M enon: W hich 
a rc  the ru les th a t J-re p laced on th e  
T ab le  of the H ouse reg ard in g  su b o rd i
n a te  services?

S hri H arish  C h an d ra  M ath u r: If
my hon. friend  w ould  look a t th e  re so 
lution . he w ill find th a t  the re so lu 
tion  is n o t re s tric ted  to th e  su b o rd in 
a te  services.

S h ri S. M. B anerjee : It is om nibus



Shri BMtak C harts* M atter: I
taw v *t th* vary outset, d r e w  the 
attention to the om nibus c h a ra c te r  of 
the res61»Uon. T hey  are in te re s ted  in
•  p a r tic u la r  se t o f ru le s  a n d  re g u la 
tions, as 1 fo u n d  fro m  th e  few  speeches 
to  w h ich  I  h av e  listened . T hey  are 
in te re s ted  n o t  even  in  a p a rtic u la r  se t 
o f ru le s  b u t in  a  p a r tic u la r  ru le , over 
w h ich  th ey  h av e  c e rta in  po litica l 
in te r e s t  1 can  u n d e rs tan d  a  reso lu 
tio n  com ing up  in  thl« H ouse with 
specific re fe ren ce  to  a  p a r tic u la r  ru le  
w ith  specific recom m endations or 
som eth ing  of th a t  n a tu re . B u t th e  
reso lu tion , as i t  stands, is  of such  a  
n a tu re  th a t  i t  m akes one th in k  th a t 
th e  hon . M em ber w ho h as m oved th e  
reso lu tion  is ill-in fo rm ed .

I f  th e  hon. M em ber goes th ro u g h  
th e  ru le s  an d  reg u la tio n s re la tin g  to  
G ov ern m en t se rv an ts  be  w ill find th a t 
th e re  a re  vo lum es a n d  volum es of 
ru les  an d  regu la tions. If  any  com 
m ittee  is  ap p o in ted  to go th ro u g h  a ll 
th e  ru le s  an d  regu la tions, i t  w ill sit 
ov er th ese  ru les  fo r  y ea rs  on end. Y ou 
w ill rem em b er th a t  only  th e  day 
b e fo re  I  asked  a  question  to  th e  hon. 
M in iste r of Hom e A ffairs a b o u t th e  
pension  ru le s  reg ard in g  th e  n ew ly - 
co n stitu ted  IA S. I t  is now  6 to  7 years 
since th a t  c ad re  h as been  constitu ted . 
S till, th ey  h av e  n o t been ab le  to  
fram e  th e  pension  ru les  fo r th e  IAS, 
because, as th e  hon. M in ister h a s  ex 
p la in ed  to  us, th ey  h av e  to  consu lt th e  
various S ta te s  a n d  th ey  h av e  to  
stra ig h ten  u p  m atte rs . T hey  h av e  to 
consu lt th e  C om p tro lle r a n d  A u d ito r- 
G eneral. N ow  th e  reso lu tio n  suggests 
th a t n o t on ly  these  ru les , w hich  have 
tak en  th e  M in istry  a n d  its  p a ra p h e m - 
lia  s ix  to  seven years, b u t a lso  a  
v a r ie ty  of o th e r  ru le s  re la tin g  to  v a r i
ous categories sh ou ld  be  gone in to  by  
th e  M em bers of P a rliam en t. W hat 
w ou ld  b e  th e  sources of th e  M em bers 
of P a rlia m en t?  H ow  a re  th ey  going 
to  h a v e  th e  opin ion a n d  v iew s o f th e  
S ta te  G overnm ents?  T he S ta te  G ov
ernm ent*  a re  v ita lly  concerned. The 
M em bers a t  P a rlia m en t, of course, 
have  th e ir  ju risd ic tio n  an d  th e  r ig h ts  
an d  responsib ilities. But th e  S ta te  
Governments cannot be ignored . T h a t 
is why I Mid a t the very outset that

u n fo rtu n a te ly  th e  reso lu tio n  is  i ll-  
conceived.

In  re g a rd  to  certa in  p a r tic u la r  
p o in ts I  w ish  th a t  a  specific so rt of 
reso lu tion  m igh t be  b ro u g h t before  
th is  House. I t  h as been  m y  feeling  
th a t th e re  h as been  v e ry  little  a d ju s t
m ent, since independence, betw een ttie 
gov ern m en t serv ices an d  th e  people’s 
rep resen ta tiv es . T h ere  is y e t a  p ro 
p e r  a d ju s tm en t to  come.

16 hrs.
[S b r im a ti  R xnu  C h a k k a v a r tty  in  the 

Chair]
A nd som etim es one feels am azed a t  
th e  critic ism  w hich  is being  given v en t 
to  ag a in st g o v ernm en t se rv an ts  a t  
one end, an d  one is am azed w hen  a t  
th e  o th e r en d  certa in  r ig h ts  an d  re s 
ponsib ilities a re  being  supported . This 
p a r tic u la r  resolu tion , as I  said, is 
abso lu te ly  unaccep tab le  as i t  stands. 
B u t even if  w e go in to  certa in  specific 
questions, I w ould  w ish  to  d raw  y o u r 
p a r tic u la r  a tten tio n  to  th e  fa c t th a t 
th e  best th ing  fo r th e  services is to  
be  le ft alone. I th in k  th e  less th e  
politicians m edd le  w ith  th e  a ffa irs a t  
th e  serv ices, th e  b e tte r  th e  adm in is
tra tio n  w ould  be an d  th e  b e tte r  th e  
coun try  w ould  be. As a  m a tte r  o f  fa c t 
even in  th e  ru les  w hich  h av e  been  
re fe rre d  to, i t  has been s ta ted  th a t 
so f a r  as in d u stria l lab o u r is concern
ed, even  th e  outside guidance h as  been  
p erm itted . I t  is only in  resp ec t of th e  
m in iste ria l an d  o th er serv ices w here  
th e  em ployees them selves h av e  to 
e lect from  am ong them selves th e  
office-bearers. I do no t see w h a t is  
w rong  ab o u t i t

W hy is it  th a t we a ll feel th a t th e  
em ployees a re  no t in  a position, th a t 
they  a re  no t educated  enough, those 
em ployees w ho a re  educated  and  who 
belong to th e  m in iste ria l cadre, a re  
n o t able to  look a f te r  them selves? I t  
is rea lly  an  am azing sort of p reposi
tion an d  thesis w hich is propounded. 
On th e  one hand  w hen w e ta lk  about 
certa in  o th e r m atte rs  w e ask  fo r  a 
sense of responsibility . W e say  th a t 
th e  country  should  be  considered 
m atu re . T his co u n try  h as  been
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considered  to  be  m a tu re , ad u lt 
fran ch ise  h as been  g iven  effect to, an d  
w e  Und th a t  by  m eans of a d u lt  f ra n 
ch ise  th e  e n tire  popu la tio n  of th e  
co u n try  is  At enough  to  ex erc ise  its 
fa ith s , i ts  r ig h ts  a n d  responsibilities. 
W e w ere , as a  m a tte r  o f fact, accusing 
th e  B ritish e rs  th a t  th ey  w ere  b rin g 
ing  fa lse  a n d  lam e  excuses, say ing  th a t 
th e  co u n try  is n o t r ip e  an d  m a tu re  
enough to  h a v e  independence, to  h av e  
se lf-ru le  a n d  se lf-governm en t. T hey 
advanced  a ll so rts  of a rg u m en ts  a n d  
w e said, “I t  is none  of y o u r business” . 
T he co u n try  is m a tu re , an d  i t  has 
p ro v ed  th a t  i t  is m a tu re  enough to 
susta in  a  s tab le  dem ocracy, a n d  a 
dem ocracy  of w h ich  n o t only th is 
co u n try  b u t th e  en tire  w o rld  is  proud . 
Is  i t  th e  con ten tio n  of m y  hon. frien d  
th a t  th ough  w e could  g ive a d u lt 
fran ch ise  an d  though  th e  illite ra te  
m asses can  tak e  c a re  of them selves, 
th e  l ite ra te  pub lic  se rv an ts  a re  n o t 
good enough, a re  n o t l ite ra te  enough 
o r a re  n o t responsib le  enough to  tak e  
ca re  of them selves?

S h ri S. M. B an erjee : I th in k  m y
bon. fr ien d  d id  n o t h e a r  th e  en tire  
speech. I t  is b e tte r  th a t they  should  
h a v e  it. B u t th e  w hole difficulty is 
th a t  th ey  a re  n o t p ro p e rly  p ro tected . 
T h a t is w hy  o u tsid ers a re  necessary. 
O therw ise  th e  w ork ing  classes can 
h av e  th e  w hole  th ing .

S h ri  H artah  C h an d ra  M ath u r: L e t
th em  s ta n d  on th e ir  own legs. T hey 
w ill be p ro tec ted  an d  th ey  w ill be 
ab le  to  ask  fo r th e ir  p ro p e r rights. 
W hy n eed  m y hon. frien d s go an d  
assis t them ? ( In terru p tio n s ) .  They 
do so only  to  tak e  po litica l adv an tag e  
o u t of i t  only  to  c rea te  c e rta in  diffi
cu lties. I t  can  be  sa id  a b o u t a ll 
o th e r  peop le  in  th e  country . 
W hy  can ’t  w e  fe e l th a t  th e  
serv ices can  look a f te r  them selves, and  
p a r ticu la r ly  those  w ho  a re  lite ra te , 
w ho  a re  fu lly  a n d  p ro p e rly  educated , 
peop le  w ho know  w h a t th e ir  own 
rig h ts  a re  a n d  w ho h av e  rece iv ed  u n i
v e rs ity  education? B u t i t  is sa id  th a t 
th e y  a re  n o t fit enough, th ey  canno t

secu re  th e ir  ow n r ig h ts  a n d  responsi
bilities. L eave  th em  to  them selves an d  
th ey  w ill s ta n d  on th e i r  ow n legs. I 
h av e  a  ro b u st fa ith , m uch  g re a te r  th an  
m y hon. frien d , in  th e  services a n d  in  
th e ir  in teg rity  a n d  in  th e ir  responsi
b ility  a n d  capacity  to  p ro tec t th e ir  
ow n righ ts . 1 th in k  i t  w ould  b e  m u ch  
b e tte r  if  th e  ou tside  influence is k e p t 
out, if  th e ir  efficiency a n d  in te g rity  
is to  be  m ain ta ined . T h a t has been 
m y experience.

O nly th e  o th e r day  I w as discussing 
th is m a tte r  w ith  som e of the  h ighest 
officials an d  th e  rep resen ta tiv es of th e  
people. Tliis p o in t h as also been ra is
ed before th e  P ay  Com m ission. A nd 
stran g ely  enough, w hen I w as ta lk ing  
to  th e  P ay  Com m ission—I h ad  a  long 
ta lk  w ith  them , one h o u r’s ta lk — 
though  th e  P ay  C om m ission w ere  
dealing  w ith  certa in  o th er im p o rtan t 
m atter;;, they  posed th is question  and 
w e had  an in te res tin g  discussion on 
th is  m atte r.

I th in k  i t  is tim e th a t w e realised  
an d  recognised w h a t is the  im p o rtan t 
p roblem  before th e  country  today. If 
m y hon. frien d s w ere  p re sen t in th e  
C en tra l H all listen ing  to th e  b rillian t 
speech w hich a d istingu ished  v isito r 
m ade th e  o th e r day , th ey  w ill agree  
th a t the  question  before  the  co u n try  is 
p roductiv ity .

S h ri N a ray an an k u tty  M enon (M uk . 
a n d ap u ra m ): Do you ag ree  w ith  him  
first, befo re  w e agree?

A n Hon. M em ber: Do n o t yield.

S h ri H arish  C h an d ra  M athur:
M adam , I do  n o t need  th is advice 
e ith e r from  th is  side o r  fro m  th a t  side.

I feel i t  is now tim e w hen, if  th e  
unionists w an t to  do som eth ing  good 
fo r them selves, som e resp ec t fo r th em 
selves a n d  fo r th e  coun try , le t u s  a ll 
co ncen tra te  on erne im p o rta n t m atte r. 
A nd  th a t  m a tte r  is th e  p ro d u c tiv ity  of 
the  lab o u r e n d  no th in g  else. I t  is 
rea lly  u n fo rtu n a te  th a t  w e  have  to  
h an g  o u r heads in  sham e w hen  w e 
find th a t  th h e  p ro d u c tiv ity  of lab o u r 
in  th is  co u n try  is ab n o rm ally  low.
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n o te  of b y  th e  em ployer an d  b y  Hie 
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S ir! Harish Chandra Mathur: I t  has
increased . T h a t is  a ll rig h t, a n d  it 
w ill increase  w ith  Independence; i t  is 
n o t on account o f th e  tra d e  union 
m ovem ent. U n fo rtu n a te ly  th a t is n o t 
so.

Mr. Chairman: I  am  a fra id  I  w ill
h av e  to  reduce  th e  p ro d u c tiv ity  o f th e  
hon. M em ber also! H is tim e  is up.

Shri Harish Chandra Mathur:
M adam , I  th in k  i t  is m uch b e tte r  th a t 
w e p roduce  a  l it t le  m ore  h e re , a  little  
m ore  sense, w h ich  w ill re su lt in  b e t
te r  p roductiv ity .

I  w ill re fe r  in  a  m in u te  to  an o th er 
po in t w hich w as re fe rre d  to  b y  
an o th e r hon. M em ber here. H e ta lk ed  
abou t th e  p r iv a te  life  of the  persons in 
th e  services, th a t w e should  no t ta k e  
any  no te  of it w hatsoever. I  en tire ly  
agree  th a t to  a certa in  ex te n t th e  p r i 
v a te  life  of th e  person has to  be  res
p ected  and G overnm ent should h av e  
no in trusions in to  th e  p riv a te  life  of 
th e  indiv iduals. B ut th e re  cannot be 
a sp lit personality . T h at m u st be  re 
cognised. And all th e  p re sen t au th o 
ritie s w ho have  given an y  considera
tion to  th is  im p o rtan t m a tte r  h ave  
come to  a conclusion d ifferen t from  
w hnt m v  hon. frien d  has suggested. 
P riv a te  life  does h av e  a trem endous 
effort, p a rticu la rly  in th e  h ig h er ser
vices. T he p riv a te  life of th e  person, 
if i t  is re a llv  abnorm al, is bound to  
have  an effect, no t only  because th e  
p riv a te  life  is such b u t it  affects the  
p e rsonality  of th e  ind iv idual him self. 
I t  affects th e  conduct of h is w o rk  in 
m ore than  one w ay. Nobody can deny 
that. I f  th e  p r iv a te  ife of th e  person 
is abnorm al, it  canno t b u t h av e  a 
psychological effect on th e  personality  
of th e  indiv idual. I t  cannot b u t have  
a v e rv  u n h ealth v  effect on th e  w ay  he  
conducts h im self in th e  office. A nd it 
is onlv  in such m a tte rs  th a t such ab 
norm al tra its  of character, w hich  ab 
norm ally  affect th e  conduct of one’s 
Ufa an d  w hich a re  lik e ly  to  h av e  an 
effaet in  Ms p ub lic  life, m u st b e  taken

Mr. Chairman: T he hon. th e  Home 
M inister.

The Minister at Home A ttain 
(Fmmdlt O. B. Pant): Is th e  debate  
com ing to  an  end?

Mr. Chairman: Yes, I  th in k . A fte r 
th e  M in ister has spoken, th e  M over 
of th e  R esolution w ill reply .

P a n d it G. B. P a n t: M adam  C hair
m an, first of all I  h av e  to  express m y 
re g re t fo r  m y absence a t th e  m om ent 
w hen th e  resolu tion  w as m oved. W ell, 
w hen tw o  Houses a re  sitting , it  is n o t 
alw ays easy to  be  p re sen t in both. B ut 
w hile  I  w as p resen t in th e  U pper 
H ouse fo r  th e  m ajo r p a r t  of th e  m orn 
ing, I  happened  to  b e  bu sy  w^th some 
o th e r im p o rtan t and  •'urgent w ork  
a fte rw ards. B ut, a ll th e  sam e. I 
th ink , as a ru le  th e  m in isters con
cerned w ith  th e  sub ject of th e  debate  
should be here. So, so fa r  as m y  ab 
sence a t th a t p a rticu la r  m om ent is 
concerned, I  am  sorry.

So fa r  as th is  p a rticu la r  R esolution 
goes, I rea lly  fail to  u n d erstand  its  
implications. T he R esolution covers 
very  w ide and alm ost lim itless ground. 
We have got n o t one, no t two, b u t 
hu n d red s of services of different types 
in o u r country . The ru les of re c ru it
m ent, of prom otion, of th e  de te rm in a
tion of seniority , of d isc ip linary  p ro 
ceedings and  so on a re  d ifferent fo r 
different services. A ny a ttem p t to  
revise all these  ru les would call foi* 
an  ex trem e  am ount of in d ustry  and 
also perhaps susta ined study  fo r a 
v e ry  long period.

T he ru les a re  also som ew hat techn i
cal in character. The ru les a re  of a 
varied  type. As T said, th e  ru les  
govern recruitm ent. T hey govern 
everv  phase of th e  activ itv  of public  
servan ts alm ost from  th e  tim e  a t  
th e ir  re rru itm e n t and  probation  to  
th a t of th e ir re tirem en t and even in  
some respects th e  period  th a t follow s 
th e ir re tirem ent. T he ru les are. in  
some cases, of a ch arac te r w hich



t i 589 I b w M i m  re t  88 A P R IL  10M  IfoA /lcatfam  o f  S vrv tec  t t & o
R ules

fP a n d it  O. B. l**ntj 
affect n o t on ly  th e  C en tre  b u t  a lso  th e  
S ta tes. T h e  A ll-In d ia  services, such 
as, th e  In d ian  A d m in is tra tiv e  Serv ice  
a n d  th e  In d ian  Police  Service, as th e  
H ouse know s, a re  n o t of a  p u re ly  
C en tra l ch arac te r. In  fact, p rim a rily  
th e  m em bers belonging  to  th ese  se r
v ices a re  a llo tted  to  th e  respec tive  
S ta te s  an d  those, w ho  se rv e  h e re  a t  
th e  C en tre , a re  ac tu a lly  le n t b y  th em  
fo r  th e  benefit of th e  C entre . So, even 
w hen  o rd in a ry  ru le s  h av e  to  be  f ra m 
ed, as S h ri M a th u r ju s t  now  rem in d 
ed  us, i t  tak es  a p re tty  long  tim e  to  
consu lt th e  S ta tes, th e  C o m ptro ller 
an d  A u d ito r G eneral, th e  v a rio u s m in 
is trie s  concerned, th e  L aw  M in istry  
an d  so on. So, even if  one w e re  to  
rev ise  a se t of ru les  reg ard in g  a  p a r 
tic u la r  serv ice  i t  w ould  be  a p re tty  
stiff job. B u t to  th in k  of a P a r l ia 
m en ta ry  com m ittee  to  rev ise  a ll se ts 
o f ru les  re la tin g  to  a ll c lasses of se r
vices is, I  th in k , to  say  th e  least, n o t 
a  feasib le  proposition , w h a tev e r be  
its m erits  o r dem erits . I t  canno t pos
sib ly  be  p u t in to  operation .
16-15 hra.
[M r. Deputy-S peaker In th e  C hair] 

T h e  ru les , as I  Indicated  a m om ent 
before, h av e  a lso a technical aspect. 
U nless a person  h as been  in  serv ice  
h im self o r  h a s  ad m in iste red  th e  ru les  
o r  h as h ad  som e sh a re  in  fram in g  
them , it  w ou ld  be  difficult fo r  one, 
w ho  tak es u p  th is  in tr ic a te  w o rk , to  
h a n d le  i t  to  h is ow n satisfaction . In  
th e  c ircum stances, I  fe e l th a t  so fa r  
as th e  g en era l p roposition  goes i t  has 
no  leg s to  s tan d  upon. F ro m  th e  b r ie f  
no tes o f th e  speeches th a t  I h av e  seen 
an d  th e  re m a rk s  th a t  h a v e  been m ad e  
d u rin g  m y  presence  in th is  H ouse 
to d ay  I  in fe r  th a t  th a t  w as re a lly  n o t 
th e  in te n tio n  o r  th e  ob jec t of th e  
M over w h ile  p lac ing  h is R eso lu tion  in  
g en era l term s. H e  h a d  in  v iew  one  o r 
tw o  ru les , w h ich  h ad  in  v iew  one o r 
tw o  ru les , w h ic h  h a v e  been  m ain ly  
em phasised  in  th e  co u rse  o f  th e  d is
cussions so fa r.

S a n e  re fe ren ce  has been  m ad e  to  
m a rr ie d  w om en, to  b ig am y  a n d  a ll 
these th ings. W e do  n o t  w a n t to  in te r 

fe re  w ith  th e  p r iv a te  life  o f a n y  person  
b u t th e re  a re  also  ce rta in  p rincip les 
to  be  observed. W hen th e  S ta te  
stands fo r  a  certa in  policy, th e  pu b lic  
se rv an ts  should  b e  expec ted  to  ab ide  
b y  th a t policy  to  th e  ex te n t i t  is fe a 
sib le fo r  th em  to  do  so. N ow , w e  do 
n o t w a n t to  p e rp e tu a te  th e  system  of 
b igam y o r of m arry in g  tw o, th ree , 
fo u r  o r  h a lf  a  dozen w ives in  o u r  
country . I  th in k  a ll schools of th o u g h t 
a re  ag reed  on th a t. I t  is n o t a p o in t 
over w h ich  th e re  is a n y  d ifference 
betw een  th e  po litica l p a rtie s  n o r  b e t
w een those  w ho s tan d  fo r  social r e 
fo rm  o r fo r  a  h e a lth y  society. I f  th a t  
is so, i t  is obviously  desirab le  th a t  th e  
m em bers o f pub lic  serv ices should  
n o t do w h a t o th ers  a re  asked  to  r e 
fra in  from  because th ey  h a v e  to  en 
force  th ese  law s, th ey  h av e  to  issue 
in structions an d  o rd ers  an d  if  th ey  
them selves behaved  co n tra rily , in a 
d ifferen t m anner, th en  th e re  is no  
m oral fo rce  in  th e  o rd ers  issued  b y  
them .

Suppose, w e  h av e  th e  policy  of 
proh ib ition  in a p a r tic u la r  S ta te . I f  
anyone belong ing  to  th e  pu b lic  se r
vices drink** h eav ilv  in  th a t  S ta te , i t  
w ould  be  difficult fo r  h im  to  enfo rce  
th e  policy of p roh ib ition . So, so f a r  
as th e  general accepted  policies of th e  
S ta te  a re  concerned, even if  th ey  b e  
in a w ay  im pinging  upon th e  p riv a te  
life  of a pub lic  se rv an t, those  h a v e  to  
be  observed b v  him , o therw ise  h e  w ill 
becom e ineffective. I do n o t kn o w  
w h a t hap p en s in o th e r  coun tries , b u t  
in o u r own lu ck ily  peop le  a tta ch  im 
portance  to  c h a ra c te r  and to  p rac tica l 
beh av io u r an d  it is desirab le , as w e 
h av e  a lso been  to ld  b y  th e  hon . M em 
b e rs  s ittin g  opposite, th a t  th e  m em 
b e rs  o f th e  serv ices should  b eh av e  
and  m ain ta in  v e ry  h ig h  s ta n d a rd s  of 
decency and  d ignity .

Som e re fe ren ce  h as a lso  been  m ade  
to  th e  em ploym en t of m a rr ie d  w om en. 
T h e  em ploym en t of m a rr ie d  w om en 
is n o w h ere  p ro h ib ited . In  fac t, under 
o u r  C onstitu tion , n o  o n e  can  b e  d e b a r
re d  on th e  g ro u n d  o f sex. B u t to ta e -



II59I Resolution re: 25 APRIL 1958 Modification of Service 11592
Rules

times 3 woman, who has been married, 
cannot efficiently discharge certain 
duties. A Lady Superintendent of 
Police, who has been married and 
may be in the family way, cannot go 
and face a riot and take the risk 
which such duty would inevitably 
involve. We have to see that 
every person, be he a public servant 
or be she a public servant or other-
wise, is protected against any wrong 
that may be done to him or her by 
others or also by him or herself. In 
these circumstances, there is only an 
option or discretion, but there is no 
prohibition anywhere. If there is any 
misunderstanding on that score, I hope 
that will not continue after I have 
explained the position.

Then, reference was made to the 
Rules that were framed some time 
ago about strikes, I think, and about 
public servants joining the unions. So 
far as these are concerned, I had 
occasion to refer to them in the course 
of my speech on the Home Ministry’s 
Demands. Even before that, so far as 
the fundamentals are concerned, hon. 
Members might be remembering the 
discussion that we had in the House 
when the Maintenance of Essential 
Services Bill was passed by this 
House. They may be remembering 
also the circumstances which led to 
the introduction of that Bill. The 
essential services in the country were 
going to be paralysed with the result 
that the entire economy of the coun-
try was in jeopardy. We all have ac-
cepted. at least we profess that we 
have accepted the Second Five Year 
Plan. We all want to concentrate on 
production. We have, in the circum-
stances. to create an atmosphere which 
will foster the spirit of construction 
and production. If that is borne in 
mind, then we have to avoid unneces-
sary commotions and excitement. That 
would apply generally to all. In fact, 
even suggestions have been made that 
wages, prices and also profits should 
all be frozen, that there should be no 
room for any sort of disturbance in

imdertakings whether private or pub-
lic which contribute towards the pro-
duction of wealth in the country. 
Even for normal private citizens, sug-
gestions are 6ften made that the free-
dom that they enjoy should be res-
tricted and curbed so that the higher 
objective may be achieved and in-
sured.

So far as public servants are con-
cerned, they have to realise and 
the system under which they are 
working. There should be no 
misunderstanding about that. We 
have a democratic system in our 
country. The Government and the 
Ministers concerned are responsible 
for the acts and omissions of the ser-
vices with which they happen to be 
associated. They are answerable for 
their misdeeds and they take the cre-
dit for the good work done by them'. 
It is through their agency that democ-
racy functions. Now, democracy also 
involves a change in the political
views of the party that may be in 
charge of the administration. So, while 
the Ministries may change, the public 
services are to function permanently 
and to carry out their duty impartial-
ly, efficiently and honestly. Is it or is 
it not desirable that they must be 
allowed and required to function in a 
manner which will not create any 
prejudice or bias against them? It is 
essential if they are to carry out their 
difficult duty in a satisfactory way 
that their approach towards problems 
should be non-controversial. We have 
to see to it that they perform their 
part in a manner which does not in 
any way betray any sort of malice, 
prejudice or bias. Association with 
politics or propagation of political 
views necessarily brings the persons 
concerned into the arena of conflict. 
We do nof want our services to frit-
ter away their energies in this man-
ner. We do not want their outlook 
to be vitiated. We do not want them 
to be involved in controversies which 
will interfere with their normal work. 
So, it is essential that they should not 
become the tools of any political 
party; nor should they identify them-
selves with any political party. It is
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[P a n d it G, B. P a n t]  
essen tia l th a t  th e y  should  w o rk  as  
se rv an ts  o f th e  p u b lic  In th e  fu lle r  
sense of th e  term , th e  pub lic  a n d  its  
m em bers, reg ard less of th e  po litica l 
v iew s o r convictions of an y  p a r tic u la r  
c itizen  o r ind iv idual. I t  is only then  
th a t  th ey  can  be  tru s te d  b y  th e  d e 
m ocratic  G overnm ent. G overnm ents 
m ay  change; b u t pu b lic  se rv an ts  do 
n e t change. T hey  a re  perm an en t. In  
th e  c ircum stances i t  w ou ld  be  against 
th e  v e ry  basic p rin cip les to  involve 
th em  in  po litica l controversies.

I t  is also desirab le  th a t th ey  should  
h av e  th e  o p p o rtu n ity  to  re n d e r th e ir  
p a r t  in a peaceful, q u ie t atm osphere. 
In  o rd e r  th a t  th ey  m ay  be ab le  to  do 
so, i t  is th e  d u ty  of th e  G overnm en t to  
see  th a t th ey  a re  given a ll such faci
lities, and, if  necessary , a ll such p r i
v ileges as th e  resources of th e  co u n try  
a n d  of th e  S ta te  pe rm it. So, w h ile  
th e ir  w e lfa re  should  be  th e  responsi
b ility  of th e  G overnm ent, it  is neces
sa ry  th a t th ey  should  n o t e n te r  th e  
a ren a  of conflict an d  con troversy . We 
h av e  estab lished  S taff councils fo r  th e  
d ifferen t services. W e h av e  a lso ap 
p o in ted  W elfare  officers so th a t th ey  
m ay  look a f te r  th e ir  w elfare . W e have  
re fe rre d  th e  question  of p ay  an d  em o
lu m en ts, etc., to  th e  P a y  C om m ission. 
In  th ese  c ircum stances, I do n o t see 
w h e re  th e re  is a n y  room  o r an y  occa
sion fo r  an y  so rt of ag ita tion  o r ex 
c item ent. I t  is n ecessa ry  th a t  w e 
should  function  in  a  reasonab le  way. 
T h is  P a r lia m en t is th e  u ltim a te  sove
re ig n  a u th o rity . A nd  w e m u st a lso  
m ak e  a  d istinc tion  betw een  public  
se rv an ts  a n d  th e  p r iv a te  em ployees. 
P u b lic  se rv an ts  h av e  go t th e  guard ian s 
of th e ir  in te re s ts  in  £he P arliam en t. 
O f course, th e  P a rlia m e n t is expected  
to  look a f te r  th e  in te re s ts  of th e  people 
in g enera l, to  see  th a t  th e re  is an  ad 
ju s tm e n t b e tw een  th e  needs o f th e  
co u n try , b e tw een  th e  resources th a t  
w e  h av e  an d  b e tw een  th e  am en ities 
an d  th e  em o lum en ts th a t  a re  g ran ted  
an d  g u a ran teed  fo r  th e  pu b lic  servan ts . 
F o r  th a t, w e  h av e  th e  P a rlia m en t 
here . In  th e  case of a  p r iv a te  u n d e r
tak in g , th e re  is a  m o tiv e  to  e a rn  p ro 

fit. T he m an  in  ch arg e  la in te rac ted  
in  doing som ething w hich  w ill bring 
him  dividends. B u t in  th e  case  of 
pub lic  servan ts, th e  P a rlia m en t is n o t 
in te res ted  in  doing an  in ju s tice; G ov
e rn m en t n a tu ra lly  a re  in te res ted  in  
keep ing  th e  serv ices co n ten ted  to  th e  
m ax im um  ex ten t. So, w h y  should  
th e re  b e  recourse  to  m ethods w hich  
m ay  be  leg itim a te  w h e re  th e re  is  an  
in ev itab le  conflict, b u t w hich  should  
be ou t of p lace  w h ere  th e re  is no th in g  
b u t th e  need  fo r com plete  co-opera
tion, goodwill an d  concerted  en dea
vour? In  th e  circumstances* th e re  is 
no  reason w hy  th e  n o rm al m ethod  
should  n o t be  follow ed; an d  a  pub lic  
se rv an t has th e  r ig h t to  approach  th e  
su p erio r officer above h im , w h en ev er 
he  has any  difficulty. T hen, an  appeal 
lies in m ost of th e  cases, and  then, 
befo re  an y th in g  jf»r. be  done to  h is 
p re jud ice , th e  P ub lic  Service  C om m is
sion h as  also to  b e  consulted . In  th e  
circum stances, to  p lace  th e  pub lic  se r
v an ts  on a  p a r  w ith  th e  w orkm en 
serv ing  in a facto ry  is n o t fa ir.

So f a r  as in d u stria l em ployees a re  
concerned, even in G overnm en t 
u n d ertak ings, I am  n o t re fe rr in g  to 
them . F o r them , w e a re  going to  
fram e  a d ifferen t se t of ru les , a n d  as 
I in d ica ted  las t tim e, w e a re  g iv ing  
th o u g h t to  th e  question . B u t so fa r  
as civil se rv an ts  a re  concerned , I  see 
no reason w h y —an d  I am  n o t going to  
to le ra te  it— for an y  so rt o f unneces
sa ry  excitem en t being  c rea ted  b y  th em  
fo r th e  red ress  of an y  im ag inary  g rie 
vances o r  even fo r  an y  re a l ones. 
H ere  is th e  P a rliam en t, an d  I  am  
rece iv ing  le tte rs  a lm ost ev ery  day, 
severa l of them , fro m  th e  M em bers of 
P a rlia m en t ab ou t p u b lic  se rvan ts . I 
t ry  to  look in to  ev ery o n e  of th em  
even though  th e  ru les  m ay  n o t re q u ire  
m e to  do so. I, reg a rd less  of an y th in g  
th a t m ay  be  in  th e  ru les , consider it 
m y d u ty  to  p ay  respec tfu l a tte n tio n  to 
ev ery th in g  em an atin g  fro m  M em bers 
of P a rliam en t. So, th ey  h ave, w h e r
ev er g en era l questions a re  concerned, 
th e  r ig h t to  ra ise  them . Even in
d iv id u a l q u estio n s d o  com e under their
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review  and survey. In the circum
stances, I  do n o t see  w h y  pub lic  se r 
vants sh ou ld  go on s tr ik e  o r why 
there shou ld  be any th re a t  of 
s tr ik e . T h a t is, to m e, subversive 
a t th e  e lem en tary  d iscipline
that should  be  observed  in  public  
serv ices, because i t  is n o t th ro u g h  such 
so rt of p ressu re  th a t  pub lic  services 
should  secure  w h a t is righ t. T here  
a re  so m an y  M em bers of P a rliam en t, 
an d  they  a re  in te res ted  in  a ll general 
questions. E v ery th in g  can  be discus
sed  here, and  ev ery th in g  can  be, I 
th in k , a lso se ttled  in a reasonable  
w ay. So, no  occasion should  a rise  fo r 
that, an d  such  so rt of a c tiv ities should 
n o t be  encouraged. I t is n o t only fo r 
th e  C en tra l services. As hon. M em 
bers  m ay be know ing , th e re  w as in 
th e  South , som e tim e  ago, a so rt of 
u ltim atu m  given  a t one tim e by the  
n o n -g aze tted  officers, n o t of one b u t 
of sev e ra l S tates, th a t if  c erta in  de
m ands w ere  n o t fulfilled, they  w ould 
have  to  re so rt to  d irec t action. Well, 
even in  th e  sou thern  S ta tes  today, in  
som e of them —I sha ll n o t nam e them  
—such so rt of th rea ts  a re  being  held  
out.

I  do no t th in k  th a t it is p ro p er th a t 
the energ y  of pub lic  se rv an ts should 
be  f r i tte re d  aw ay in th is m anner. They 
should  co n cen tra te  on th e  w ork  w hich 
they  have  to  do. an d  w e should  see 
to  it th a t, consisten tly  w ith  o u r regard  
fo r pub lic  in te rests, an d  w ith in  the  
lim it of th e  resources th a t w e possess, 
a ll reasonab le  facilities and  priv ileges 
a re  g iven  to  th em  T here  is no th ing  
novel in  it. T h ere  a re  o th e r coun
tries—you m ay  have  U.S.A. o r you m ay 
h av e  A u stra lia , or you m ay  have 
J a p a n  an d  o th e r countries—w h ere  
th e re  a re  ru les  even  m ore strin g en t 
th an  he re , and  th ey  do no t allow  p u b 
lic se rv an ts  to  in du lge  in  such so rt of 
activ ities. B u t ours is an in fan t de
m ocracy. W e a re  ju s t s ta rtin g  on our 
career. W e h a v e  lu ck ily  m ade  a good 
s ta r t  and  I  im agine w e have 
also succeeded in  m ak ing  som e p ro 
gress. B u t i t  is n ecessary  th a t pub lic  
se rv an ts  shou ld  co ncen tra te  on th e  
du ties th a t  are a llo tted  to  them . We 
have in  the services also, in certain

sectors a t  least, to ra ise  th e  p e r 
capita  standard , and  w e have  to  see 
th a t everyone does th e  m ost th a t  h e  is 
capable  of, fo r  th e  good of th e  people. 
If, in  th e  circum stances, th e  m ind  is 
w arped , an d  th e  a tten tion  is  d raw n 
aw ay from  th e  rea l leg itim ate  task, 
then  pub lic  in te rests do suffer, and 
th ey  m u st suffer; b u t  w e have  to  see 
to  it  th a t ev ery  m an  who is paid  by 
th e  S ta te , th a t  is, by  th e  people in 
general, should  g ive  back  to  th e  peo
p le  th e  fu ll v a lu e  of w h a t he  gets 
from  them .

So, let us n o t encourage m ethods 
w hich do n o t su it them , w hich  are  
not consisten t w ith  th e  decency of 
s tan d ard s o r w ith  th e  d ignity  w hich 
w e expec t from  our servants. So, so 
fa r  as th a t goes, I th in k  I need no t 
say  m ore.

I m ay also say th a t so fa r  as the  
unions a re  concerned, th ere  is no  ob
jection  to  th e ir  form ing a  union, b u t 
th e  unions m ust behave in a respon
sib le  m anner; an d  if  a  un ion  is affiliat
ed to  any o th e r union, th a t union too 
m ust be of a  responsible type. Gov
ernm en t should  recognise unions 
w hich are  m eant fo r the  benefit of 
the public  servan ts , b u t if unions by  
w hom soever form ed h av e  an  u lte rio r 
objective, then they  should no t be  en 
couraged, because public  servan ts 
have  to  serve th e  people. T hey can 
c rea te  very  difficult situations in the  
coun try  if they  do no t discharge th e ir 
du ties n o t only efficiently b u t also 
sm oothly an d  continuously. A ny 
in te rru p tio n  even for a little  
w hile, fo r  a few  days, leads 
to  trem endous com plications. L e tters 
get p iled  up  and  then  it  b e 
comes difficult to  sort them  and to 
d is trib u te  them . I t takes tim e, w eeks 
an d  weeks, to d istribu te  the  le tte rs  
received, p e rhaps some of them  on 
im portan t m atters. In  the  c ircum stan
ces, if the  unions behave in a p ro p er 
and sa tisfactory  way, they  can cer
ta in ly  function. T here  is no  objection 
to  t h a t  B u t i t  is necessary  th a t the  
unions should do  th e ir  p a r t  in  a  re s
ponsib le w ay.
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{Pandit G. B. Pant]
In  th is  m a tte r , w e  should  a ll  rea lise  

th e  d u ty  th a t  th e  p u b lic  se rv an ts  ow e 
to  th e  coun try , th e  d u ty  th a t  G overn 
m e n t ow e to  th e  people, a n d  i t  is  de
sira b le  th a t  a ll M em bers of P a r l ia 
m en t shou ld  ap p rec ia te  these  fu n d a 
m en ta l p rincip les a n d  sh ou ld  h e lp  
G o v ernm en t in  g e ttin g  th e  b est fro m  
th e  Serv ices a n d  in  en su rin g  th a t  th e  
success of th e  P la n , on  w hich  w e a ll 
h av e  now  s tak ed  o u r fu tu re , is  fu lly  
ach ieved  an d  th a t  a ll w ho  a re  in  a 
position  to  c o n trib u te  to i t  do  so 
w ith o u t any  in te rru p tio n , w ith o u t any 
ex c item en t an d  w ith o u t th e  peace  an d  
o rd e r  in  th e  co u n try  being  d istu rb ed  
in  a n y  w ay.

Shri S. M. Banerjee: On a  p o in t of 
clarification . T he hon. M in ister has 
k in d ly  said  th a t  un ions w ill be  recog
n ised  if  they  fu n c tio n  p ro p e rly  o r  be
h a v e  p ro p erly . M ay 1 re ad  o u t fo r  
th e  in fo rm atio n  of th e  hon. M inister, 
am en d m en t 4 (B )?  I t  reads:

“N o G o v ernm en t se rv an t sha ll 
jo in  o r  co n tin u e  to  be  a  m em b er 
of any  serv ice  association  of G ov

e rn m e n t se rv an ts—

“ (a )  w h ich  h as n o t w ith in  a  
p e rio d  of s ix  m on ths from  its  fo r 
m atio n  o b ta in ed  th e  recognition  
of th e  G ov ern m en t u n d e r th e  
ru le s  p re scrib ed  in  th a t behalf".

W hen th e re  is no  ru le  fo r  reco g n i
tio n , how  can  th is  be done? T h a t w as 
ex ac tly  w h a t I said, th a t  w ith  th e  
in troduction  o f th is  am endm ent, w hen 
th e re  is ab so lu te ly  no  law  fo r  reco g 
n ition , w hen  th e  In d ian  T rad e  Union 
A ct does n o t p ro v id e  fo r  recognition , 
recognition  becom es ju s t  a  d isc re 
tio n s ry  m a tte r . I  say  th a t  w ith  th is  
am endm en t, a ll  o u r  u n ions w ill be  
sm ashed. I te ll y o u  in  th e  CSIR, N P L  
a n d  S u rv e y  D ep artm en t, s ig n a tu re s 
a re  be in g  o b ta in e d . . . .

Mr. D ep aty -S p eak er: O n ly  c larifi
cations could be sought. S h ri N ara- 
y a n an k u tty  Men on  m ay  a lso  seek  
clarification.

Shri Narayanankatty Uomb: The
hon. M in ister has sa id  th a t  th a  serv ice  
ru les  in  a ll o th e r co un tries a re  s tr ic te r  
th a n  here.

Pandit G. B. Pant: I  d id  n o t say, ‘in
a ll co un tries’. 1 said, ‘in  som e 
co un tries’.

Mr. Deputy-Speaker: H e m en tio n 
ed th ree  o r fo u r countries.

S h ri Narayanankatty Meson: Is
th e  hon. M in ister a w are  th a t  th e  
B ritish  H ouses of P a r lia m en t ap p o in t
ed  a  jo in t C om m ittee  called  th e  
M as te rm  an C om m ittee, a n d  th a t Com 
m ittee  recom m ended  th a t o u t a t  th e  
to ta l n u m b er of c iv il se rvan ts , 62 p e r  
cen t cou ld  h av e  com pete po litica l 
righ ts , an d  G overnm en t h a v e  accep t
ed a n d  im plem en ted  th a t  recom m en
dation?

Pandit G. B. Pant: So fa r  as I  am
aw are , pub lic  se rv an ts  in  U.K. keep 
a loof from  politics com pletely , an d  
even  if in  p r iv a te  u n d ertak in g s 
persons w ho  a re  em ployed  th e re  a re  
fo und  to be indulg ing  in politics, w hich  
a re  n o t q u ite  liked  b y  th e  G o v ernm en t 
th e re , th ey  too can n o t con tinue  to  
se rve  in  such un d ertak in g s .

Shri Narayanankatty Men on: H ere
is th e  R eport o f  th a t P a rliam en ta ry  
C om m ittee.

Pandit G. B. Pant: I do  no t know  
abou t tha t.

Shri S. M. Banerjee: M y question
w hich  is v e ry  im p o rtan t, has n o t been 
answ ered.

Pandit G. B. Pant: I  d id  n o t follow  
th e  question  in fact. A nyw ay , we can 
discuss i t  betw een  us la te r.

8hi4 8. M. Banerjee: A ll rig h t. B u t 
w e  w a n t a rep ly .

Pandit G. B. Pant: So f a r  a s  tills
m a tte r  is concerned, I  am  m o re  ♦»>«« 
p re tty  c le a r  In m y  mind.
19.44 hr*.
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Bhrl p . S. Daitfta: I  h av e  h e a rd  w ith  
g re a t a tte n tio n  th e  hon. M em bers an d  
th e  hon. M inister. I  am  so rry  to  say  
th a t  I cou ld  com prehend  only tw o 
arg u m en ts , one a rg u m en t by  an  hon. 
M em ber a n d  a  vag u e  th re a t  from  the  
hon. th e  H om e M inister.

T he R esolution  h as been assailed  as 
being  vague. T he reason g iven  fo r its 
being  vague is th a t  i t  includes a ll sorts 
of C en tra l services. C erta in ly , a  
R esolution  canno t be  vag u e  sim ply 
because i t  is a ll com prehensive. 
S tran g ely  enough, th ey  say  i t  is vague, 
b u t n e ith e r th e  hon. M in ister n o r th e  
hon. M em bers w ith  th e  exception  of 
one w ith  those p o in t I w ill deal p re 
sen tly  m ake  a n y  effort to  m ee t my 
specific observations on specific ru les 
and  provisions. T hey could  not, 
because  th ey  w ere  n o t p re p a re d  fo r 
it. T h is show s w h a t concern they  have, 
w h a t re g ard  they  have, fo r those w ith  
w hose labour, w ith  w hose h a rd  task , 
these  people  ru le. T hey w ere  n o t 
p re sen t here. T hey do n o t care  w h a t 
th is R esolution  m eans to  them .

O ne a rg u m en t from  m y hon. fr ien d  
Mr. M ath u r— a strange  philosophical 
a rg u m en t—is th a t trad e  unions should 
no t b e  a llow ed  to be influenced by 
outsiders. He m eans to say th a t he 
w ho suffers only has th e  rig h t to 
speak. I t  is n o t so. H ad it been th e  
case, you  m ig h t n o t h av e  been  here. 
I do n o t com pare lab o u re rs  w ith  a n i
mals, b u t certa in ly  to  p rove  this, we 
have go t th e  an im al p ro tec tion  Acts. 
Could tlie  cows and  horses com e over 
h a re  to  p lea d  fo r leg islation  being 
passed fo r  them ? I t  is a lw ays th e  o u t
side people  w ho have  feeling , w ho 
h av e  been ta lk in g , w ho h av e  been 
doing w o rk  fo r those w ho suffer, I 
m ean  w e ll- in ten tio n e d  persons even 
fro m  th e  h ig h e r  classes, th e  
big persons them selves. T hey a re  
b a rris te rs . Som e of th em  a re  
from  th e  to p  class; they  de-class 
T hey suffer a ll so rts of hardsh ip , 
they  live  w ith  them , they  suffer lath i 
b low s w ith  th em : they  suffer w ith 
them . Such  people  go in there. 
T hey suffer a ll so rts of hardsh ip . 
T h a t is b en ev o len t influence w ith o u t

O nly one arg u m en t has been m et, 
an d  th a t is th a t m arried  w om en arm 
not allow ed to  en te r th e  h igher cadr* 
because som etim es th ey  cannot p e r
form  th e ir  du ties efficiently. T h a t is n o t 
tru e  in th e  case of th e  IAS. A bout th e  
police, you  can  say  that. B u t i t  does 
no t m a tte r; m a te rn ity  leave is there . 
They can eo  on leave.

N one of the  o th er a rgum ents 
been m et. So fa r  as th is th re a t  is con
cerned, th a t the hon. the  Home M inis
ter not going to  to le ra te  th is an d  that. 
He says he  cannot u n d e rstan d  w hy 
people th in k  of strik ing . So i t  is no t 
u n n a tu ra l. W e know  as studen ts of 
sociology th a t m any tim es ru le rs  can 
no t th in k  m any  things, and as regards 
to lerance, i t  depends upon this: how
m uch w e can m ake him  to leran t?  I 
w an t to say no th ing  m ore.

M r. D eputy-Speaker: I shall now
p u t am endm ent No. 1 to th e  vote of 
the  House.

The question  i=- 
add a t the  end—

“and fo r su itable legislation as 
envisaged u n d e r A rticle  309 of the  

C onstitu tion  of Ind ia.”
The am endm en t w as negatived.

Mr. D eputy-Speaker: I shall now
p u t am endm ent No. 2 to th e  vo te  of 
the  House.

The question is: 
add a t th e  end—

"and  to subm it a rep o rt latest 
by th e  31st Ju ly , 1958.”

The am endm en t was negatived. 

Mr. D eputy-Speaker: The question
is:

“This House is of opinion th a t 
a ll Service Rules of th e  G overn
m en t of India be exam ined by a 
jo in t com m ittee of both Houses 
of P a rliam en t in o rder to m ake 
recom m endations to  the  appropri
a te  au tho rities fo r modification 
and im provem ent of such R ules” .

The  m otion w as negatived.




